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directed to enclose the Governors
(Emoluments, Allowances and Privileges)
Amendment Bill, 1998, as passed by Lok
Sabha at its sitting held on the 4th August,
1998."

Iv)

"ki accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose the Salary, Allowances
and Pension of Members of Parliament
(Amendment) Bill, 1998, as passed by Lok
Sabha at its sitting held on the 4th August,
1998."

Sir, I lay a copy of each of the Bills on
fte Table.

DISCUSSION ON FINAL REPORT OF
JAIN COMMISSION AND A.T.R.-
CONTD.

SHRI C. RAMACHANDRAIAH (Andhra
Pradesh): Mr. Vice-Chairman, Sir, I thank you
for giving me this opportunity to speak. I was
rather privileged to hear the eloquent speeches
of the legal luminaries in this august House in
respect of a tragedy in which we had lost a
great leader. He was not only a leader of the
Congress party but of the whole nation. Sir,
the assassination had taken place on 21st May,
1991. A Commission was constituted to
investigate the whole incident. Now, where is
the necessity for constituting a second
Commission? I would like to say that the
terms of reference which were given to the
Verma Commission should have been given to
the first Commission itself. All right. That has
been done. Unfortunately, the investigating
machinery or the law enforcing machinery,
whatever you may call it, after a lapse of
seventy months, has not been able to bring out
a conclusive report which could reveal the
truth about the assassination. Who are
responsible for it? I don't want to refer to
incQviduals or parties. Who is responsible for
eliminating the witnesses? Who is responsible
for missing files? Who has gone to the extent
of scrapping the Commission itself? The truth
has to come out. The guilty has to be
punished. Nobody has prevented them from
doing it except the people who are levelling
allegations

[4 AUGUST, 1998]

Jain Commission &KATR 122

in this House. We are equally interested to
know the truth as the other Members are. But
unfortunately, they have created a blockade
for free investigation so that the world could
not know the truth.

In spite of the fact that it took 70 months,
this Report is inconclusive. This is
incongruous. There are a number of
inconsistencies in this Report. It was pointed
out by the earlier speakers and a reading of the
Report proves that. It has not brought out the
truth. The Member's perception is that it didn't
properly investigate the matter Let there be a
full-fledged investigation and, unfortunately,
the Government doesn't have any other option.
If the Government rejects the Report, the other
Members would say that they have suppressed
the truth. They don't want to embarrass the
Members. They cannot accept the Report in
toto. Mr Jethmalani has stated that the entire
Report has been accepted. The Government
has to say whether the Report has been
accepted in toto or not. I don't think that they
have accepted it in foto. A request has been
made to constitute an independent agency. Is
there any institution which is independent in
this country, which has not been diluted,
whose independence has not been eroded?
First, let us have an introspection. What is
meant by an independent agency? During the
40 years of rule could you give the CBI, the
prime investigating organisation in the
country, independence? So, what is the
suggestion? The Minister was very correct in
asking what the suggestion is to give this
institution an independent image. It is very
difficult. If an agency of your choice is
constituted, you will be satisfied. But the other
Members will not rely on it. How can we
make this agency an independent one? So, the
only option for the Government, as was
suggested, is to constitute a Multi-Disciplinary
Monitoring Agency. It can freely investigate
and bring out the truth so that the culprits can
be brought to book.

Sir, in the Memorandum of Action Taken,
the Government have said that they have
accepted the Commission's recommendation
that "Chandraswarni's alleged involvement
and complicity should be probed further." The
Report has also described Mr. Sobramanyam
Swamy as an unreliable witness. It has been
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suggested that the proposed agency should
make further inquiries into Mr. Swamy's role
including his visit to London along with Mr.
Chandraswami, which has been described as a
mystery. One thing I couldn't understand.
Why do these so-called "Swamis" play such a
vital role in our politics? Why are we so fond
of these Swamis? Are they going to solve the
problems of this country? Then let us pray to
these Swamis to bring prosperity to the nation.
Let them solve all these terrorist problems, Let
them remove poverty in the country. They
include right from Dhirendra Brahmachari to
Chandraswami. We are more after these
Swamis. These Swamis are playing havoc
with the nation.

Sir, the Final Report has also suggested
that there is a foreign hand behind the LTFE
in the assassination. It has got its own
international ramifications. They have to be
unearthed. Sir, it is clear from the ATR that
there are certain loose ends and grey areas that
need to be looked into intensively. The House
would possibly agree that since some political
personalities also appear to be the subject of
controversy and foreign contacts also need
probing, let us not be emotional to come to
any abrupt conclusions or final decisions now.
A patient, more judicious and deeper
investigation might, perhaps, throw some
more light on various aspects and the real
culprits and I hope that the real culprits can be
brought to book by the long arm of the law,
even if there is some delay. So, let the
proposed agency be constituted without any
further delay with proper powers, with the so-
called independent image and with proper
instructions to complete its assigned work in a
determined but impartial manner and report
their findings within a fixed time-frame.
Thereafter, we can take a co.mprehensive
view of the realities that might emerge and
take appropriate actions on various fronts and
against the real culprits. There is one more
thing which I want to say before I conclude.
The Interim Report has been given. We have
relied more on Interim Report. We have gone
to the extent of dethroning a Government. You
say that the Interim Report is different. When
the Final Report has come, how can the
Interim Report be taken into consideration?
The Final Report will be the conclusive part of
the

[RAJYA SABHA]

Jain Commission & ATR 124

inquiry. Whatever findings that have been
given in the Final report are based on the
exhaustive investigation. So, you have an
introspection, you have faced an election
which was very dear to the nation and you
have paid the penalty. Thank you, Sir, for
giving me this opportunity.
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SHRI MD. SALIM: Sir, something is
wrong somewhere.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): They are finding it out.
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SHRI O. RAJAGOPAL (Madhya
Pradesh): Mr. Vice-Chairman, Sir, we are
discussing the Jain Commission's Report
which pertains to the murder of our former
Primer Minister and President of a national
political party. All of us are very much
concerned and the general consensus here has
been that this is an issue which we should
consider not on party lines but as a national
issue. I entirely endorse that viewpoint. Now
there are certain aspects which have already
been covered. One aspect is as to who were
the persons who actually took part in this very
act of murder or who were directly connected
with it. They have been identified and the
Special Investigation Team (SIT) of the CBI
under the leadership of Shri Kartikeyan has
done a wonderful job in the matter of
investigation as well as in prosecution, and it
has ended in conviction of most of the accused
persons. The matter is pending in appeal. I
would not like to make any comments about
that, but I would like to place on record my
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appreciation of the way in which the SIT has
performed its job to the full satisfaction. that
aspect is over

The second aspect is regarding the persons
who are behind this dastardly murder. It has
been accepted on all hands by speakers from all
sides that it has been the work of the LTTE.
Then, what was their motivation? That has also
been referred to and 1 don't want to go into
details of all that. The way in which they could
function in this country is a matter of great
concern.

The third aspect is regarding the
international forces, external forces and the
foreign hand which actually helped the LTTE
or international forces who caused this murder
through the hands of LTIE. That is a matter
which requires detailed investigation. That is
what the Jain Commission has recommended. It
is exactly for that purpose, a special team is
being constituted under the leadership of CBI.
It is a special team, Multi-Disciplinary
Monitoring Agency, in which people from
External Affairs Ministry, people from Finance
Ministry are inverfved, which is a necessity. It
has been said that what is required is an
independent agency. Shri Ram Jethmalani has
already pointed out that an independent agency
outside the legal framework is not possible; it
has to be within the leg” framework; CBI is the
right body which has the power to investigate
and operate throughout the country in an
effective manner, as~bas been shown through
the SIT performance in Rajiv Gandhi Murder
case. They will have to go further into certain
aspects like financial transactions; who paid
money, from which seWrce, in what manner it
was used, how it was distributed, who were the
beneficiaries are the aspects which could be
better handled by on authority directly under
the jurisdiction of the Finance Ministry. The
operation in foreign countries is involved; for
that purpose the role and contribution of the
External Affairs Ministry is significant Only
they can do that. Therefore, the Multi-
Disciplinary body in which CBF, Finance
Ministry, External Affairs Ministry have a role
is a right body which can effectively deal with
the situation.

Regarding the op”tion of LTTE, it has tb
be further inquired into because this House
has
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been very much concerned and agitated over
the terrorist activities, sometimes targeted
against innocent persons, sometimes targeted
against political leaders and important persons.
That they are operating here, aided directed
and abetted by foreign forces, is a matter
which concerns the country very much. Even
today morning we were very much agitated
regarding terrorist activities in Jammu and
kashmir. So, this issue of foreign body
operating in our country and eliminating
political leaders with whom they do not see
eye to eye, either for political reasons or
fmancial consideration is a very serious matter.
Now it is in this context that the role of LTrE
and the forces which helped them becomes
very, very important. You should bear in mind
that LTTE has not come into picture in our
country just after 1989 or just before 1991
only. After all, they were helped, aided,
financially helped by different Governments in
this country for the last so many years, at least
from 1983 onwards. It is on record that the
AIADMK Government of MGR, later on the
DMK Government were actively assisting
them with the knowledge and the active
assistance and help of the Central Government.
We should have some idea of the nature of the
LTTE activities and only then can we.
properly appreciate the issue. Just before the
assassination of Shri Rajiv Gandhi in the year
1991, murder of Padmanabha and 15 others
took place in Chennai in 1990. He was the
leader of EPRLF an organisation of Tamils of
Sri Lanka. Far the benefit of those who may
not be aware, I would mention that apart from
LTTE there were other Bothes of Tamilians
operating in Sri Lanka for the purpose of
obtaining freedom.

There were three or four organisations. The
LTTE under the leadership of Shri
Prabhakaran was eliminating the leaders of
these organisations one after the other. For
example, Shri Robert, the leader of an
organisation called PLOT was murdered in
1990. The leader of another organisation
called TULF, Shri Amrithalingam, was also
eliminated by the LTTE. Then there was
another powerful organisation called EPRLF
under the leadership of Shri Padmanabha. He
was sought to be eliminated in Sri Lanka. He
came to India. He sougl asylum. The
Government of India gave asyltim, political
protection. He was under the
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guardianship of the Government of India. It
was at that time on 19.6.90, he was eliminated
in Madras. At that time, the DMK was in
power. According to reports, the Government
was actively assisting LTTE. T will just read
out a few lines from a report. "It is brutal
murder of ERPLF leader Padmanabha along
with 15 others in Madras on June 19, 1990.
The incident has resurrected the memory of
the impunity with which the LTTE could
operate in India." The Commission has quoted
two reports of the Intelligence Bureau that
speak of Karunanidhi being aware of the
eliminating of EPRLF leaders by LTTE hit-
squad. Then reports were filed on June 28,
1990, just nine days after the murder of
Padamanabha, referring to 'the Chief Minister'
— referring to Shri Karunanidhi —"informing
Nateshan...." — this Nateshan is an LTTE
activist who was interacting with the Chief
Minister and the DMK Government on behalf
of the LTTE operating in Tamil Nadu — "...to
provide advance information regarding the
LTTE movements and also sought details of
locations of LTTE hideouts." For what
purpose? The purpose was to direct the police
to keep away from such places. This is the way
in which the LTTE operation was being aided,
assisted and helped by the DMK Government.
This was brought t&the notice of the
Government of India by the Intelligence
Bureau reports on 28th June, 1990.
iffiterruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): He is mentioning the page

number . ... {Interruptions)... Mr. Rajagopal,
please indicate ~ page number.
{Interruptions)...

SHRI O. RAJAGOPAL: Sir, I am quoting
fiom India Today. ... {Interruptions)...

SHRI V.R DURAISAMY (Tamil Nadu):
Sir, he is a senior Member.... {Interruptions)...
He should not quote like this from a
newspaper. ... {Interruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Please take your seat. You
can speak when your turn comes.

SHRI O. RAJAGOPAL.: Sir, I am quoting
from India Today dated 17.11.97.
{Interruptions)... This report has specifically
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mentioned about the Interim Report of the
Jain Commission. ... (Interruptions)... It has
not mentioned about the Final Report.
Regarding the Interim Report, a point was
made by Shri Kapil Sibal that it is not just an
Interim Report.

5.00 RM.

It is a comprehensive report regarding
certain aspects which are to be looked into
and it has been specifically mentioned that
that report cannot be overlooked. It is not
written off. It is still prevalent. It is valid.
Therefore, whatever  observations  are
contained in the Interim Report are valid
unless it is superseded by the second report.

Now, Mr. Jain also quoted another report.
He claims, "The Chief Minister also told
Natesan..." — that is the link between the
DMK and the Government — "...that killing
of Padmanabha was a necessity and so also
Mr. Varadaraja Perumal and that Natesan
should ensure that Karunanidhi was to be
taken into confidence before such acts are
committed." The Commission has also
recorded the evidence of the former Home
Secretary of the State, Shri R. Nagarajan,
which further indicts Mr. Karunanidhi. The
Commission says, "Mr. Nagarajan has
deposed that the D.G.P. informed him that the
Chief Minister has asked him..." — that is the
D.G.R — "...that the police need not evince
keen interest to trace out the culprits in the
Padmanabha massacre till his arrival the next
day for further instructions from him." It is
this attitude of the DMK Government which
enabled the LTTE hit-men to eliminate
Padmanabha along with fifteen other people in
Madras and to safely to out and escape to Sri
Lanka without any hindrance. It is specifically
mentioned here. If that is enough to damage
Mr. Karunanidhi ... (Interruptions)...

THE. VICE-CHAIRMAN (SHRI
SANATAN  BISI):  Please  wait
(Interruptions)... First take my permission ...
(Interruptions)... Mr. Margabandu, please, sit
down ... (Interruptions)... Mr. Virumbi,
please, take your seat ... (Interruptions)...

. SHRI S. VIDUTHALAI VIRUMBI (Tamil
Nadu): Sir, one minute. The point is totally
different... (Interruptions)... I wanted to make
a point... (Interruptions)...
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THE VICE-CHAIRMAN (SHRI
SANATAN BISI): For what purppse? ...
(Interruptions)... No, no. Please tell me the
purpose ... (Interruptions)... Please take your
seat ... (Interruptions)... Mr. Margabandu,
please take your seat ... (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: Sir,
whatever observations he has made, itdoes not
mean that it is the observation of the
Commission ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): You speak when your turn
comes ... (Interruptions)...

SHRI O. RAJAGOPAL.: Sir, the report of
the Commission is ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Mr. Margabandu, do not
stand up without taking my permission ...
(Interruptions)... First, you raise your hand;
then I will allow yeu ... (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: Sir,
they do not want the truth to come oirt. ...
(Interruptions)... They wanted to malign ...
(Interruptions)...

SHRI O. RAJAGOPAL: Who wanted to
malign ... (Interruptions)... That has been
mentioned in the Jain Commission's Report ...
(Interruptions)... There it was made clear that
there was a secret understanding between the
LTTE and AShri Karunanidhi
(Interruptions)... That is the situation
(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: Sir,
therhon. Member is not aware of the
conference ... (Interruptions)... The present
hon. Prime Minister has assured
(Interruptions)... You are not aware of that...
(Interruptions)...

SHRI O. RAJAGOPAL: The Commission
has rightly pointed out that the murder of
Padmanabha... (Interruptions)...

THE VICE-CHAIRMAN (SHRI
SANATHAN BISI): Those things are already
there.. .(Interruptions)...

SHRI O. RAJAGOPAL: He says that it is
relevant in the context,of finding out the
motivation, the manner and the circumstances
of the murder of shri Rajiv Gandhi. That is the
pmnt.
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THE VICE-CHAIRMAN (SHRI
SANATAN BISI) Now, please conclude.

SHRI O. RAJAGOPAL: Sir, I wanted to
take the whole time of my party.

THE VICE-CHAIRMAN
SANATAN BISI): The time is limited.

SHRI O. RAJAGOPAL: The point which I
am going to make is a vital point. I think, my
party has the time. There are some more points
to be clarified ... (Interruptions)...

THE VICE-CHAIRMAN (SHRL
SANATAN BISI): There is the time, but you
have to conclude ... (Interruptions)...

SHRI O. RAJAGOPAL: The Commission
has pointed out that if the Government was
very serious and if they had taken sufficient,
effective action regarding the murder of
Padmanatrfia, the murder of Shri Rajiv Gandhi
would not have taken place... (Interruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Why are both of you
standing? (Interruptions). You will get time
and you speak at that time. You will get
enough time, to speak on these things.
(Interruptions) Why are you standing? Mr
Rajagopal, please conclude now.

SHRI O. RAJAGOPAL.: I have some more
points to comment on.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): They are already there in
thCjATR. These things have already been
stated.

SHRI TRILOKI NATH CHATURVEDI
(Uttar Pradesh) He wants to highlight them.

SHRI O. RAJAGOPAL: The Commisson
points out that the Tamil Nadu Government
ought to have requested the CBI to
inquir&into the Padmanabha murder which
they did not do. In fact, now also it is being
repeated. They have not learnt a proper lesson
after Padmanabha murder or even the Rajiv
Gandhi murder. Even now ... (Interruptions).

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): The point is that when you
are completely accepting the Action Taken
Report and again you have stated...
(Interruptions).

(SHRI

[RAJYA SABHA]

*Expunged as ordered by the Chair.

Jain Coir.inhvon & ATR 136

SHRI O PAJACOP'-.i.. That is only one
sentence en have he give the rea.son:. That is
what ramtrying to do. As pointed out in the
Commission Report, the DMK Government
ought to have referred the Padmanabha murder
case for investigation to the CBI which the
DMK Government did not do. My point is,
even now they are continuing that mischief. In
an attempt to eliminate the Leader of a
political party, Shri Advaniji by means of the
Coimbatore bomb blasts there is a widespread
demand for the investigation of that case
which covers four States, Tamil Nadu, Kerala,
Andhra Pradesh and Karnataka, because
various incidents have taken place im these
four States. Their demand is that this case
should,also be sent over to the CBI. That the
CBI should investigate this is the demand, but
the Government is refusing to do that. I am
only pointing out to you how they refused
investigation regarding the Padmanabha case
also. I am referring in this context
(Interruptions) Now my point is not about the
murder of an individual. Not even just the
murder of a political leader. It is a case of
murder of a leader of a political movement by
a foreign force. Even now this is happening.
That is what I want to stress. Mr. Advani was
sought to be eliminated by the bomb blasts in
Coimbatore by placing bombs at 13 places due
to which 65 persons thed. Now, the whole
attempt has been to belittle it. The Tamil Nadu
police went on saying that the bombs were
placed one furlong away. Actually, it was so
close by. The police was saying there was no
human bomb. Now, it has come out that there
were six human bombs. They were saying that
there was no political motivation. The whole
thing has come out. There was political
motivation. My point is that even after
Padmanabha murder, even after Rajiv Gandhi
murder, the attempt to eliminate Shri Advani,
the leader of a political party took place in
Tamil Nadu. Therefore, there is every reason
that we should give due consideration to the
recommendation of the Government of India
that Shri Karunanidhi should be interrogated.
Nobody is alleging that he is a culprit, that he
should be punished; that is not the point. If
there are suspicious circumstances, especially
regarding character, the way in which he was
behaving, the way ... (Interruptions).
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In this case it is absolutely essential.

SHRI C.P. THIRUNAVUKKARASU
(Pondicherry): It should be expunged.
(Interruption)

THE VICE-CHAIRMAN (SHRI
SANATAN BISI) What is that? What did he
say? ({Interruption). Please take your seat.
(Interruption) What did you say, Mr.
Rajagopal? (Interruption) What did he say?
(Interruption) Yes, yes, it is already
expunged. Now, Mr. Rajagopal, please
conclude, all these things are already there.

SHRI O. RAJAGOPAL: Therefore, Sir,
my submission is that political murders have
taken place in Tamil Nadu consistently. In
view of all that has happened after Rajiv
Gandhi's assassitwtion, the situation demands
that the Government of India should conduct
an enquiry, should conduct a detailed
investigation. The course of action taken by
the Government of India in appointing a
Multi-disciplinary Monitoring Agency is the
right course of action. I compliment the
Government on this right course of action.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Shri Naresh Yadav.
Yadavji, two Members are there from your

party.

SHRI N.K.R SALVE (Mabharashtra): Sir,
on a point of procedure. The Supplementary
List of Business has been circulated. Apart
from this, we have the pending Business.
Therefore, could we have a reasonable idea as
to what would be the schedule, what would be
the timetable? How long are we expected to
sit?

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): In the morning, it was
decided that whatever Government Business
would come, we would take up.

SHRI N.K.R SALVE: Sir, as you can see
from the Revised List of Business, there is no
other Government Business, excepting the
Government Motion on the Final Report of the
Jain Commission. The rest of it is not
Government Business. Apart from the time
that we will be taking to complete the
discussion on the Jain Commission's Report, if
we have to take up the Government Business
listed in the Supplementary List of Business, it
would take seven-eight hours.
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THE VICE-CHAIRMAN (SHRI
SANATAN BISI): In the morning, we
decided...

SHRI N.K.R SALVE: Sir, kindly enlighten
us as to what is likely to be the time-table or
schedule for completing this Business, plus
the pending Business.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI); In the morning, it was
decided that we will take up all the Business.

SHRI N.K.R SALVE: I would submit to
you again, respectfully, that  the
Supplementary List of Business has now
come. If there is going to be a discussion on
this, what is the time for it? (Interruptions)
Or, there is not going to be any discussion on
this?This is what I want to know.

THE VICE-CHAIRMAN
SANATAN BISI): I will enquire.

SHRI N.K.R SALVE: If we are going to
pass this without discussion, what about the
pending Business? After we complete the
discussion on the Jain Commission's Report,
there is no other Government Business. What
do we do then?

S 1€ TG E BT faom s T8I 8 |

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): I am repeating the same
thing. In the morning, it was decided that we
will take up all this. Thereafter, the Business
stated here, listed here.

SHRI N.K.R SALVE: Therefore, Sir, can I
take it that we pass this without discussion
and carry on with the rest of Business listed in
the Revised List of Business?

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Let us see. Let the Minister
come.

AN HON. MEMBER: He has already
come.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): One is absent. Now,
Naresh Yadavji, you can start.

sft TRe1 F1gg (RER) : Suawee A8iey,
9gd 980 g=de | § 51 FHRE 31 RAE &
Jdg 3 Fll 91 Y@ & o we1 gan g | {4
9gd & & A1 Iexoiy = Hia R S,
M SISHAT! Si1L,3MERU EARTS YRETS St
AT 31 ATl 1 AT 8 | 1 &b A H 891
areyfiare i A1 | STGWIEIE HEIed, W1
Dl b T8 T

(SHRI
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TR AT B | 1T & fofg aga o el 9
3R I8l B ST & oy g gue a1 8 fob 59
< P qd qETTHAT B YA S 4 g1 R
AE |

370 U7 @ IR 9 39T Gk fRT
Y, T A A ISl 9 8 e d18d §
% Tg ATl ITona i) BT 8 tfh oI HHEH
P RIS 3R A9 A1l ST I 39 32 § 98 H,
1 91 o7l © 6 9wTS iR SoomH & g |
wears i <& § | ot oY I7 ed 3Is ey
T2 XET 8 | U8 IS UH TIRHAT G ¥ 3R 39
e o &H U gl & T & IR | 91 W IR
2 R fem sar e S R |

[SURHTIf FEEar HoriH g8 1]

# g BT A1 b i B Bl Rl Bl
S SHITH & |frd T Sl 819 Wbl § Sd
afera @1 7 ATE 1998 BT FEfE R A | g
e H 31 JelTs B 3T 59! o fom | q@ 4
AER HIg g 7SN i ga § | ST fhan
TR €7 PR fhad TR § 39 59 FHEH
P RaE & aR 7 ? muar Far b sd
fEg™ & 5 IR ANl Bl 2 S SISl ST &
| 95 TRRIE Tl Bl Rl 39 ARBR BT 81 & S
Y a7 3 WTeTY S R E 1 31T BRCS E,
ufag & ®is @t RAE 3ol ok B d de= 9
o SR & oY | AfhT & 31t off A R wET
T Y SN H & I8 R g, & | 98 Rard
& B | B9 I ST ATEd © b R i S
qrel I I BHIH B RUE & IR H S B
B T8l T | 91 3 i, 3emel & 50 AT b
qrasfe W SISl B B9 39 <9 H o g% 87
RIT T I% IRBR 39 Al § 9dd 8l 8 fh
I WYY F Y W R foa) #§ oY ey Ryl
IR BN | AT AT B g S A1 59 g
P TS 7 e Wrofia et B gear & aR H =i
B8l 7, # oo ufor1y I1Rae &rall g 6 59
e # RUIE 3o # &) gige o Y & B &
TE B T & | H A1 S S are smeHt §
AfFT qgY o wwiel ¥ o 9W E
1. S1.UH. . aTcl Hel SeTsl | 9I¢ 39 91 BT
T AT & oifhT &H ot wTieii &7 S R
BRI B, STDT FHM MR R & | 9 AR 90
P R H9TY € | 9ed fog g fea §
THEE |

[SuywHTee (sft e IRy ferfta gu 1
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7EIeg, gfe et 9t R &k # &
39ferg St Y1 2 IR A1l § 98 9 # s
A AT ATEA § |

AEIGY, 9 U 914 I8 ¥ % ot +ft g9
< ¥, arft WY BET T FHEl MO B gETIdT
TS, U] SR & STaeR IR WY fageh dred
FAR Y W BT & — ST F1eel! 7, S arel §
| 89 39 I 4§ el & AV ALY
Joasn & & — Ra) g1 396 79 g5-89R
AH SRV Tl T8GR RS Sl BT &
§s, < SUTS SUTEAE St B BT g, ©T. I
HATEX AT St b1 5T g, ATA-¥1 H ST
TAT B...(ag™) dfed IR s & g1
9T ARE ¥ Neld ®ieh W B o TR | 87
qe W A AR 9 TP g FEM
BRI HEM B | B W 59 <2 § 1 T DI
Tl TET g8 ST 59 91 1 B8 | 6 59 g1
H 3BT BT B? Hel W 3T I, SUTHTIE
AEIGY, I 91 Bl 18! TS | 5Id I P roiarit
Bl 3a sAN s 1 ol O 37 s Bl
TS T8I WAl T & | 79 1 BT SR R &1
TeIM? HIGH © BT BIY, ISTIemars, ufcrars,
oo, I%Ts IR I8 AFET dad B ol
RATATAT TT HYb 39 Bg B <31 b T fod
STV | 519 s o et geansit &1 €R aerdn
IR 1 39 H 991 | IS Iong el @t g g8
2, U1 T8I Bl fhaa! IRy el ® 1 39 99 H
< oft fafdre ArIR® 8, < oft Iwfa arRe
2, UdT I8! Bl T8 PIcl [pdAD! T8 aTell &7
IRBR BT 39 Al § 7R H1 91T | g9
UIel 39 919 B 9R 8T Bxel ¥ 3R J9d Bl
g, IR el of WY 81 Afee g a Tad 7,
T TR T 3R 39F folg I § TR
gRI BRAE @ S @iy | swforg
SUFHTEIE FEIGH, § 3MYP AT A Ig Bl
T {6 BT B ISHIRT F HUR IaT B,
1€ TfTaTe W SR SST B §H §9 91 Bl of
3R FE T FE! G BT I, ST Al B AT
3R <91 BT AFRS WY 39 919 R ufag &1 fh
TR BT M 10 3R ST Th SART AT
ST 3 BT | &A1 oY Irona Wielt & g & 919
THT HHYE o | 1T HHeE b W
T @R o, a0t FHeE 31 ot 899 a1 fh
JRET DI FAT HHI Y MY 5H I BT < |
Sei Rue <) a1 S 91 89 S HHIEH
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BT o1 MR S HHRE T S Rud
SiRee #1 § 98 RUIS fl <fie g3 | 98 it &1
AT 8 | <l & a18 |a H of gs 3R & 4
S 20 AR Bl A §s A IHBT AT
EIFETE T TRBR P Y TS | 98 TRPR
BAR 419 =il TS | gAY PR 1S | ga0
WHR AM F a8 Sl 99 FHRE 7 R
Sl ®1 & a8 Ruid Wit <fael &1 & S|y
T 2 fb T2 q% ST BT W T gall | 8
S HHIRH @1 RIS &7 3feR & &, IR
S e & ufd AT Hgr 8, A g9 uE
ST ATEd § {6 T St @ w1 g8 82 S
R fagr wlral = we= 7 Tt € o1 98 a8
RIS 872 o1 727 T &1 S 9132 37 41 39
TG T TE ST Febdl 87 ATID! 9T SR & 3R
P 91 T S B2 AT 3T o < YA B2 99
oE | FT BT ¥7 B WHhdT § W ded §
3ITYeP! FBTET <1l TS | B AT & qa el
3R A & 1 91 89 W il 2 | olfehd 3’
G H FIT AT 27 FA(Y S HHILA @t <A
RaTe g & & T o & fF &l 9 adl R
T B A T AT AT 8 | S b YR 42
|Ie & W1 IR T8l By SR 99 I s
Tl Tqee el BT | i o1 Y &9 9 9T &l
ST ATEd 8, S e of Rd | ff 98
91 FFART I8 SR & 5 I7ofia el &
FAT a1 NRER Y UgA1? I8 UgAM aren
B A7 T8 UG Y IS AR UgA P g I8
T FIRAT A7 SHRT T T8I b1 TAT? TS
P Ugd TS? IE |aAA AN AP 8AR < B
[T ST R8T 8 3fR 9 AgaRd qaTdl & aR |
B9 ST 9Ted 87 89 I8 A ST ared © fb
Iroig T S @ g e o e w8
|l B W] 981 Igel | 81 ST 91T 17 ©§
5 TR BT TEAR FREAT 7T A7 3R TR F
UEAN & Frav(s W e T emen? e
9% b o1 A ST dum an?
...(STaHT) 29, § 98 Sled] R BT g | H a8
A ST 918 §, ST U] AIEd el 3
FHhed § F' W@ I fF RIBT weg 7 gHat
I 1, A 9 I & a8 ff WeR J/i
3feTS TE1 g2

<R Yd T AT S U AR fth Bl
JRET AT A ST S Al & ? SHAR H
SUE A3 b aTao[e TATE el a2l Te!
@ RA? T TSl AR A B R e
IR fem 7T o Y T gofT, T <Te gal,
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I A # ST Ared g b O &I 4 dwa A
S forg & e FEreT § %7 97 S anfds®
AT & & fory fe ¥ 78 wiedre = feam ofR
g @1 39 I § AM BT TIE FH g, T8
AR 1 gBTer # ST AT | 39 & S1fafReh it
AR |7 IR &, 98 i Wb BF =127 |

HEIGA, S BT RUIE & $WR 98 IR
| 7 Pel {6 396 Y ve ag-amarh
|, TH.8.ea.g. 93 | § Pe ared g F
S FHHIRH BT g RUIE S5 7 7 9 o g
3R S P 918 o HHST RUIE et 9 &7 4t 7
¥ o, fex a8 Ruie wiferamie § o grf, s
TRE ¥ 989-HaI89T 9 & TR U= BN |
IE 9 3 H 15 T BT THT B IE1T HRIT?
A 39 TRE W HRIArE! 98 918d € | U.ELAIR.
H Pl AT b T 3H —919€ HRIGH & d8d
FHIIAE B WY SR Uh T gaefeT
HHST § S FEM, &1 FEH H R T &R 99
IR T YR foraT ST R8T 8 AT PRI @Y S
e &) STexd 81 8 | Heled, 89 T8l ared §
o5 <ol et @ g & 91 R ¥ | ST
B H 14 T8 AT SR Ity Ty oy | |y
JIoIfae UIERT % Aqielt &7 SMEd BRAT
T §, S 9l ue & € a7 faver & @ 9
oTf=T HRAT TR § 5 WIS, reig i amst
it arct @t el 1= &, <rona et g9 <o @t
ol & 19 1 BT BR <Y TRAT | ]Tofia TiedY 39
< P qd qgr 7 A fTHT g BR <1 AT |
I BT &b GRIAT A, 57 B 5T & YIS HIg
Y et 77T 7Y, BN aRaR § o 7 oY e
TS B, AT I & forg T iR gE@ Bl T 2 |
3ITST 3T TITHR. BIE TSI I 7 A1 fob TART
TR OGRR =W, 98 FH T8 | Fahar 7 |
gaforg § IR |lRR | &R oY % Hemw ©
PR Y AT PRAT A8l § b AT o S
U.ELAR. T 7, 89 & R H IR Wil IR-9R)
IE PE \B ¥ fb 3 difcredrsst €1 far Sy,
9 BT ARS8 fohar 91 | 78iey, &H
U9 § TP HEM! UgT BRd o & Ry
JITTT, ST TSI, ST ST, oAfh ald
S A GOA "4 | R RIeRT e, Sird
BT, ST STel iR U8 B T | BER AR
wef 98 99 X w2 5 39 Ama @
giferedTgs 71 {3 SIY 7R 931 orer & f 59
A B B Ulfeedrgsl fhar o Y& & |
AfTT § 319 & JTEIH H WRBR H 3T HO
fh 39 9l B UifeicdTgs 7 &R o 99 o
WRER UH 9R d71 < {3 fpeft
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A fafdre aaft ar fosi ff afh &) g &1
ST T BT 2, 3R B! HrRIarE & S
T | WEIGY, I & Xh Afh B Y& BT R
PR W 2 3R 98 IR G&T B TR 3
PN BRI BN |

qeIed, 3fd § H A HIAT @vE § &
S Qo ¥ ST T8l $R1S Y afcsp S b s
391 <1 IIET St 7 BaT, g9t 92 9red € f
ated R & AR | Sfd BRIg Sy
RIfP =UTferdT & U 99 & 99 § T 2 |
Y et 91 AN B A 1 H, e
3R 3 forefl Rerre oot & S SR19T df a8
AR B TSI -UTR BN, ST AT TaT ST |

[SoRruTafa FEean fioriH g3

T2 WM T8 ST §AMY BIs GAT 54
TRE & TgA BT RGN 7 & T, B gand
HET BT 8T Bl BR 7 B TP, 3T A Th
TR R A8 PHRAT ATEAT § iR BT arsdl g
5 7 3R A urt I1oig e & g1 B GROIR
a1 & € 1 91 & =1Ed 5 gR BT |9
AR SN | WHR SO g1 ufh ames
BIIATE! PX 3R TN Bl SART B €, by o
BT P 8, I & oY B FTRIER 8 3R B9
39 ygUd H eNfie €7 I8 &9 99T 9Ted §
3R QRT < ST =vEa © f6 39 g § 3ie
A B2 TN TE HT TART B 7, I§ 91
T T IATS WY AT AN Bls 4 ARE DI 5T
B HF |

THE DEPUTY CHAIRMAN: Shri C.P
Thirunavukkarasu. From your party, two
names have been given over here, Mr.
Duraisamy and yourself

SHRI V.R DURAISAMY: Madam, let him
consume n” time also.

THE DEPUTY CHAIRMAN: Okay. There
are 14 minutes. We havffto conclude the
debate. Today is the last di”"p” the Session We
should have the reply of the Home Minister
soon. So, please speak within the stipulated
time.

SHRI CR THIRUNAVUKKARASU:
Hon. Deputy Chairman, and my dear friends, I
am very happy that Mr. Ramachandra pillai
and Mr. Chitharanjan have supported our
cause in this issue. As far as Mr. Kapil Sibal is
concerned, he is an eminent lawyer and he has
submitted his arguments on behalf of the
Congress. He is an
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authority on the Constitution and the
provisions of Article 32 and Article 226 of the
Constitution are in his hands. Unfortunately,
we have not Mr. Kapil Sibal. On the other
hand, the Congress have him to speak on
tl\eir behalf If we had him, he would have
argued our case and established that we have
innocent of the affair (Interruptions).

THE DEPUTY CHAIRMAN: He was not.
He is a Member of the House. Dn't use that
word.. (Interruptions). 1 will correct it. It is
not fair for you to use that word for a Member
of Parliament who is a Member of this House,
of that party.

SHRI C.R THIRUNAVUKKARASU:
Much obliged.

pPHE DEPUTY CHAIRMAN: That part
should be removed. You cannot * a Member
of Parliament. He is not paid fw that by the
party. He is an elected Member of the House.
Please don't use that word. Then somebody
would say, somebody * Mr. Jethmalani.
(Interruptions).

SHRI VAYALAR RAVI (Kerala): He is
the lawyer engaged by the DMK. How much
have you paid? (Interruptions).

SHRI C.P. THIRUNAVUKKARASU:
Unfortunately, we cannot engage Mr.
Jethmalani because he has become the
Minister for Urban Development.

Madam, as far as I am concerned, I am a
poor lawyer fkim Pondicnerry appearing in
petty courts. I am not aware of the
constitutional provisions, I am not aware of
the Company Law, I am not having any
lucrative practice.

THE E«PUTY CHAIRMAN: You are a
lawyer and you did not read the Constitution
of India! How did you pass your degree
examination?

SHRI CR THIRUNAVUKKARASU:
That is different. Knowing the Constitution,
reading for and p3ssin.g an examination, is
one tiling. But practising the Constitution and
arguing matters is quite another. As far as the
advocates practising in mofiissil courts are
concerned, we know the Cr. P.C., the IPC and
the Evidence Act as they are. On that basis, I
would like to submit this. Mr. Kapil Sibal
pointed («it that 2J

*Exponeed as ordered by the Chair.
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pefsons had been indicted by the Jain
Commission and suggested that ail those
persons should be prosecuted as such. For that
purpose, he cited page 30 of the ATR.
Whereas 21 names have been mentioned, out
of that 21, in the ATR, 19 names have been
deleted. By virute of the provisions contained
in Section 319(2) of the Code of Criminal
Procedure the Designated Court has not
impleaded them as a party to the proceedings,
and as such, they have deleted their names
from the proceedings. The ATR has accepted
Jain report in toto. But unfortunately,
Subbulakshmi Jagdishan and Padmanabham
have been asked to make an inquiry into the
matter. On the one hand, a stand has been
taken to delete » names of 21 persons, then it
will be good. On the other hand, taking out the
names of two persons out of a list of 21
persons, was not in accordance with the law.
Since Subbulakshmi belongs to the DMK
party, her name has been included in the ATR
and a direction has been given to take further
action this matter or an inquiry may be made
by the Multi-Disciplinary Monitoring Agency.

Now, I would like to come to page 43 of
the ATR. It has been stated here that Shri M.
Karunanidhi was also not interrogated. On
many matters his intecrogation was quite
relevant. I do not know whether it is a
recommendation or a conclusion or an
observation. On the role of Shri M.
Karunanidhi, the Commission has not made
serious observations in its Interim Repott. h
has stated that "From the evaluation of the
material the conclu&ion is irresistible that
(here was tacit support to the LITE by Shri M.
Karunanidhi and his Government and law
enforcement agencies.Taking such
observations in the Interim Report into
consideration together with the misgivings
expressed by the Commission in its Final
Report, the Government have decided to
entrust the Multi-Disciplinary Monitoring
Agency with the responsibility to decide how
to proceed further in the matter." As far as this
paragraph is coiKemed, two things are
available in this para. One is tacit support to
the LTTE and the other is misgivings
expressed by the Commission in its Final
Report. As far as the question of tacit supiwrt
is concerned, I would like to submit before
this august House that there is no indictment
of any individual or
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organisation or party regarding any criminal
conspiracy to assassinate Rajiv Gandhi in the
Interim Report. As far as Justice Jain is
concerned, he has said: "1 had no? pointed out
the name of any individual or organisation or
party regarding any criminal conspiracy in the
assassination of Rajiv Gandhi." Once Justice
Jain had said thii he has not pointed out the
name of any individual or organisation or
party with respect to the conspiracy to
assassinate  Mr. Rajiv Gandhi, making a
further inquiry into the matter was not
warranted. As far as the question of support to
the LTTE was concerned, I would like to say
that if a person had gone to Ceylon stealthily,
without a passport, and met Prabhakaran in
Sri Lanka, had a dialogue with him and
returned to India safely after sonfie days, as
far as that particular portion of the report is
concerned. Justice Jain has said; "It is only for
the LTTE cause, not to support Prabhakaran."
Then if a person collected money for the
LTTE and went t« Eelam and p.sd the money
to Prabhakaran, it vas said that he had helped
the cause of the LTTE. It was not to help
Prabhakaran. From September 1983 until the
Indo-Sri Lankan Accord of 1987 was signed,
trained an estimated 1,200 Tamil people in the
use of automatic and semi-automatic weapons,
self-loading rifles, 84 mm rocket launchers,
heavy weapons, laying mines and map reading
etc. (Interruptions)

SHRI SURESH PACHOURI (Madhya
Pradesh); Is it written in the Jain Commission
report? (Interruptions) Is he referring to a
report which has been published in a
magazine which is distributed by the DMK?
(Interruptions).

You are not quoting from the Jain
Commission Report. (Interruptions)... You are
quoting from a magazine which is distributed
by the DMK. (Interruptions)...

SHRI C.R THIRUNAVUKKARASU: It is
available on the record. I stand by it.
(Interruptions)... It is of a Thinkers' Forum. It
has been mcorporated from som? papers.
(Interruptions)... 1 M1 place the paper cuttings
before the Parliament. It is not of the DMK.
(Interruptions)...

*Expunged as ordered by the, Chair.
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THE DEPUTY CHAIRMAN. Just one
minute. Anything which is quoted in this
House has to be authenticated. Now what
paper are you reading? {Interruptionsy... Is it a
Government report? (Jnterruptibns)...

SHRI S. NIRAIKULATHAN (Tamil
Nadu): No. (Interruptions)...

SHRI C.P. THIRUNAVUKKARASU: It
is of a Thinkers' Forum. {Interruptions)....

THE DEPUTY CHAIRMAN: Let him
answer. (Interruptions)... Let him answer. He
is the person who is speaking. He is a
responsible Member of this House. Let me
ascertain from where he is reading. Let me get
the information. From where are you quoting?
Is it a  Government  information?
(Interruptions)...

SHRI C.P THIRUNAVUKKARASU: This
information is from the FRONTLINE dated
17th January, 1992. (Interruptions)...

THE DEPUTY CHAIRMAN: If
everybody speaks, I can't get it. What is it?
(Interruptions)...

SHRI C.P THIRUNAVUKKARASU: It is
from the FRONTLINE dated 17th January,
1992. (Interruptions)... Madam, I may be
permitted to speak. (Interruptions)....

THE DEPUTY CHAIRMAN: Just one
minute. Quoting from a  newspaper
authentically as part of the Report is not
allowed. You quote from the Jain Commission
Report ~ which we  are  discussing.
(Interruptions)...

SHRI C.R THIRUNAVUKKARASU: As
far as Mr. Rajagopal is concerned, he argued
the matter by citing several papets.
(Interruptions)... He argued the matter foiJialf-
an-hour. (Interruptions).. He has raised
several issues on this aspect. (Interruptions)...

SHRI R. MARGABANDU (Tamil Nadu):
This was distributed by the DMK people.
(Interruptions)... This is not an authenticated
document. (Interruptions)... This is not an
authenticated document. (Interruptions)...

THE DEPUTY CHAIRMAN: Can you
authenticate this document? If it is found
wrong.... (Interruptions)...
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SHRI C.P THIRUNAVUKKARASU: 1
will authenticate it. (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBL
Madam, will you apply it to all Members?
Hon. Rajagopal has quoted not only from the
Jain Commission Report but also from other
papers. (Interruptions)... Will it apply to other
Members also? (Interruptions)...

THE DEPUTY CHAIRMAN: Let me find
out. (Interruptions)... Please let me find out.
(Interruptions)... Let me find out
(Interruptions)... Don't make a fuss over it
What did you quote?

SHRI O. RAJAGOPAL: Madam, I have
quoted the extracts from the Jain Commission
Interim Report published in INDIA TODAY.
(Interruptions)...

SHRI C.P THIRUNAVUKKARASU: I
am quoting  from the FRONTLINE.
(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: He
quoted from INDIA TODAY. (Interruptions)...

THE DEPUTY CHAIRMAN: Mr.
Virumbi, please take your seat.
(Interruptions)... TTiere is no need to shout.
(Interruptions)... Please sit down. Please take
your seat. (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: He
quoted from a report on the Jain Commission
Interim Report published in INDIA TODAY
and not from the Jain Commission Report
itself. (Interruptions)...

st IRE TER ;. HEISAT AT FAA TP
AP B .. (T

THE DEPUTY CHAIRMAN: Just one
minute. (Interruptions)... 1 will tell you. I will
let you know. Let me speak Let me settle it
Just one minute. (Interruptions)...

SHRI C.P. THIRUNAVUKKARASU:
Madam, ....

THE DEPUTY CHAIRMAN: Will you
please sit down? I will not cut your time. If
Mr. Rajagopal has quoted something from a
paper which he didn't authenticate, that is
different. But if he has quoted from the Jain
Commission Interim Report which was
published in the newspaper, it is all right.
(Interruptions)... He
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is saying it is from tiie Jain Commission
Interim Report. (Interruptions)...

SHRI C.P. THIRUNAVUKKARASU:
No, it is not from the Interim Report.
(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: Hon.
Rajagopal has quoted from INDIA TODAY
which is alleged to have contained the Jain
Commission Interim Report. (Interruptions)...
It is not from the Jain Commission Report.
(Interruptions)... It is from the Jain
Commission's leaked report. (Interruptions)...

SHRI C.R THIRUNAVUKKARASU: Are
we not entitled to say this? (Interruptions)...

THE DEPUTY CHAIRMAN: I had not
heard Mr. Rajagopal because I was not in the
Chair.. If he is willing to authenticate, I will
allow him. Otherwise, that will not be a part
of the record. Can you authenticate that it was
from the Jain Commission Report?
(Interruptions)...

SHRI 0.
(Interruptions)....

THE DEPUTY CHAIRMAN: Can you
also authenticate that it was from the Jain
Commission Report? (Interruptions)...

RAJAGOPAL.: Yes.

SHRI C.R THIRUNAVUKKARASU:
Yes. (Interruptions)...

SHRI S. NIRAIKULATHAN: It is not
from the Jain Commission Report,
(Interruptions)...

SHRI C.P THIRUNAVUKKARASU: We
are having material to place from tlie Jain
Commission Report itself. (Interruptions)...

THE DEPUTY CHAIRMAN: Just one
minute. I understand what the problem is. I
will be very thankful to you, if all of you don't
get up. 1 have managed things many times. It
is not the first time that Rajivji's assassination
matter is being discussed in this House. It has
been discussed umpteen times. Mr. Chavan
was sitting on this side. There were argimients
over there. I know the whole thing. Let us be
very fair, whether any Member is quoting out
of the context from some newspaper reports or
he is quoting from a paper which has been
presented to the House or he is quoting from
the Report

[4 AUGUST, 1998]

Jain Commission & ATR 150

which is under our consideration. I must
remind the Members that we are discussing
the Final Report of the Jain Commission and
the Action Taken Report. If you want to quote
anything, you quote it from the Report. If you
are quoting from some newspapers—which
newspaper is it, I have no idea—you will have
to authenticate it. You must understand the
meaning of 'authentication'. If that thing is not
correct, then you will have to face the
consequences. You may have to resign or it
will become a privilege issue.

sft grer gAY : few, # Sua! onsT @ uE
I B ATedT g [ (bl 1 7t 3§ ey o
TSN 3R WHTER U5 & W H $Ig 91 Bal
STY a8 91 R ff S Bt & AfpsT a8 1o
QT ATl & T e # U7 91 Bl TS B S
TS WO § GAMER BT A1 | AfeT S eiR
Ayl q1d ©§ Sl bl B RN F Sexee
# 98 g #Eedn, ed RaaiRet s 9ga
I Bl & | 519 &9 3T &7 19 ol 7, 89 99
AR Wew § iR 981 § 89R BRI 8
B g HR FHd € | 519 B I Bl P I 8
o7 9197 BT 89 3ffeifede T8 B FHd ST
Tl T Tl Reled gthae 81 € 3R I8 9
e SIh & 5 9 o1u 9 & AT gER Qe A
fpa yprR &1 Ufthar oA & | g9forT BRT
T AT & e § fh 39 YR &1 919
Igl T IS WY S 99 HHiEE @ a1
3 Rl 81 a1 wgTat RUId 8 394 Sed
P TS B AR R 91 Y 3 sffeifede T8 %
Thd 8 | gAfey o9 g8 eifeifcde TE R
A & Al I SR I F ¥ H el & S 91
AT Bgl T Bl RoRE ghae B0 §
HBISAT,AR TER ST H 9T Terd HAS Sl &
5 &9 377 I B S ECEloId YOIt B 3R
3T T BT I gAY YOS & ITeh ATEqH 4
B {5 IR BT B eI B |

SHRI S. VIDUTHALAI VIRUMBI: Mr.
Pachouri, both of us know what happened
between 1983 and 1989. The Central
Government was involved in that. Don't rake
up all these things. If you rake up all these
things, then I will come out with all the facts.

sft e T ;o gWiST I wad ©
Ifp 7 b gaTl W BIS 91 & B8 Thd &
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..(FAIM).... IR TP I Plg SIRAC &
I P BAl ¥ Al MY g8 FIATI ...(SHEAT)
SeM WAlemE. ¥, A ol 86
B4l ¥ 3T ITd HXP 3T $Y Hed § Al
39 U TR B41 91T |

SHRI S. VIDUTHALAI VIRUMBI: Mr.
Pachouri, please try to contain yourself. Don't
provoke us.

SHRI SURESH PACHOURI: I am not
provoking you.

SHRI S. VIDUTHALAI VIRUMBI: Then
some more things will come out. Don't try to
provoke us. Who had given arms,
ammunitions and training? Everything will
come out. This is not good on your part. I am
Sorry.

THE DEPUTY CHAIRMAN: I only want
to say one thing. What are we discussing
today? Rajivji is no more. We all want to
know what was the conspiracy behind it.

SHRI S. VIDUTHALAI VIRUMBI:
Madam, we are not for violence. We want to
see that the culprits are caught and they are
put behind bars. They should be punished
according to the law of the land. But nobody
should try to victimise others.

SHRI N.K.R SALVE: Mr. Virumbi, I want
to respectfully submit that we don't want to
intimate you nor do we want to stifle your
right of speech. You are entitlted to speak and
put the viewpoint of your party to the best of
your ability. But as the hon. Member suggests,
kindly do it according to the procedure, kindly
don't get provoked.

THE DEPUTY CHAIRMAN: The real
spirit of the debate should be to unearth the
conspiracy and punish the real culprits.

We have been discussing the Jain
Commission Report since yesterday. The
debate should be at a certain level without
blaming each other and without accusing each
other. Let us find out who was behind it.

SHRI CM. IBRAHIM (Karnataka):
Madam, I have a small suggestion. Let him
speak in Tamil. Then the whole problem will
not arise.

SHRI O. RAJAGOPAL: If he speaks in
Tamil, the rivalry will only increase.
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THE DEPUTY CHAIRMAN: Mr.
Rajagopal, will you be able to understand if
they speak in Tajnil?

SHRI O. RAJAGOPAL: Yes.

SHRI C.R THIRUNAVUKKARASU: On
page 936 of Vohime 7 of the Interim Report, it
is mentioned and I quote: "There is no
denying of the fact that the Sri Lankan Tamil
militancy took roots and grew during the
period between 1981 and 1986 but was under
control and not assumed anti-national
character." It is an observation made by
Justice Jain. The important thing is that the
MGR Government of the day openly and
overtly supported the militancy. Shri
Prabhakaran was quite close to him. The
Centre had also helped the militants
in training, arming......... (Interruptions) I am
reading from the Jain Commission Report.
The Centre helped the militants. Ard who was
in the Centre at that time? (Interruptions)

THE DEPUTY CHAIRMAN: Now, no
interruptions ....(Interruptions)... SHRIV.R
DURAISAMY: Mr. Margabandu, this is not
proper....(Interruptions)

THE DEPUTY CHAIRMAN: Now,
please, Mr. Margabandu, is he not entitled to
read the Report? (Interruptions)

SHRI V.R DURAISAMY: He is quoting
from the Jain Commission Report and not
from
any newspaper.....(/«rerr«p/«ons)
according to  your
doing ..... (Interruptions)

THE DEPUTY CHAIRMAN: If anybody
is quoting from the Jain Commission Report,
Mr. Margabandu, you are nobody to answer it.
The Home Minister has to answer
it....(Interruptions) He will explain
YrimseM.....(Interruptions) Your party had its
time. ...(Interruptions) Mr. Virumbi, just don't
get agitated. Mr. Margabandu, your party bad
time and you have consumed it. It is his party's
time. Let him speak. Any clariflcation or any
explanation the Home Minister will give, not
you. One day you become the Home Minister.
I will have no problem. Now, no more
interruptions.

SHRrc.F THIRUNAVUKKARASU: 1
have not taken even one minute. So many
interruptions are there from the Congress side,
the AIADMK Members, the BJP....

Madam,
ruling, we are
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SHRI O. RAJAGOPAL: We did not
interrupt you.

SHRI C.R THIRUNAVUKKARASU: 1
am sorry. You did not interrupt.

The Report says: "The leaders then were
meeting the militants to devise a peaceful
solution to the ethnic issue and not for
encouraging militant activity." So, there are
the statements made in the Jain Commission
Report. Then, I submit that not only we, (he
DMK people, but also Shri Rajiv Gandhi met
Mr. Prabhakaran on 28th July, 1987 and said,
"We want to help you." And this is the
photograph of the LTTE leader, Mr.
Prabhakaran, with Shri Rajiv Gandhi. I would
further submit...{Interruptions) 1 stand by
it....{Interruptions) This is the photograph
which was published in all newspapers
including the Hindu, the Hindustan Times, the
Indian Express, Frontline and so on. Now, I
have to say that at the TESO Conference at
Madurai in May, 1986, which was held for the
cause of Eelam people, Tamil people, the
present Prime Minister, Shri Atal Bihari
Vajpayee, who was an M.P. at that time, was
also invited. What does that mean? It meant
that not only DMK but every party in India,
whether it was the Congress or BJP or
AIADMK, supported the cause of LTTE.
{Interruptions)

SHRI TRILOKI NATH CHATURVEDI:
The cause of Tamilians. {Interruptions)

SHRI C.P. THIRUNAVUKKARASU:
Yes, the cause of Tamilians. Everybody
supported it. But after the assassination of
Rajiv Gandhi, the whole picture changed.
Everybody, including the DMK, hated LTTE.
Nobody is coming to the point. Till the
assassination of Rajiv Gandhi, everybody was
thinking that Tamil people should be liberated
and everybody wanted to give his support. All
the parties gave their support to those people.
But once everybody came to know that these
people should not be encouraged, that these
people were committing a lot of murders in
Tamil Nadu and other places, they severed all
connections with those people. Not only we
but all the parties severed their connections.
So, I submit that as far as the first para is
concerned about the tacit concern by Mr. M.
Karunanidhi with respect to the conspiracy, it
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has to be removed. It should be taken out.

There is another point about the
misgivings. Now, out of the 2000 pages.of the
final report, about 100 pages speak about Mr.
P.V. Narasimha Rao, about 43 pages speak
about Shri V.R Singh. But as far as Mr. M.
Karunanidhi is concerned, there is only one
line on page 361, that is, about four words. It
says, "Mr. M. Karunanidhi was also not
interrogated. On many matters
hisinterrogation was quite relevant”. These
two lines alone have been quoted in the ATR.
It has been incorporated in the ATR. Before
these two lines, there are several lines that are
available. But those have not been read or
those have not been made a part and parcel jf
the ATR. If the SIT had investigated
Chandraswamy-Mahant Sewa Dass angle, it
would have helped the Commission. If the
stories are found to be fake, the same would
not have come before the Commission or their
veracity could have been easily judged in the
light of the SIT investigation. The SIT also
did not interrogate Shri Chandrashekhar, Shri
T.N. Seshan, Dr. Subramanian Swamy, Miss
Jayalalitha, Shri P.V. Narasimha Rao, as it
was not considered relevant at that time.
{Interruptions) So, Mr. M. Karunanidhi was
also not interrogated. What is the fault? "On
many matters his interrogation was quite
relevant". That is all. {Interruptions) On many
matters... {Interruptions)

THE DEPUTY CHAIRMAN: Please.
Order. {Interruptions)

SHRI C.R THIRUNAVUKKARASU: "On
many matters his interrogation was quite
relevant." What are the matters on which it is
relevant? In what context is it relevant? I will
submit with great respect that the making of
this statement itself is not warranted for the
reason that Mr. M. Karunanidhi, the Chief
Minister of Tamil Nadu, was interrogated in
the box by the Jain Commission. He was
examined. He was cross-examined by
different counsels—the counsel of AIADMK,
another counsel of Mi”s Jayalalitha, then of
Congress— continuously for five days and
after recording all the stat“ents. Justice Jain
was not able to come to any conclusion as to
whether there was any incriminating evidence
against Mr. Karuowidhi or not.
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6.00 PM.

He was cross-examined for five days and
everything was over. Mr. Jain was not able to
point out any finger in the examination made
by me that he is guilty of any offence or he is
to be interrogated (Interruptions)

SHRI R.K. KUMAR: guilty in 13
cises...(Interruptions)...

THE DEPUTY CHAIRMAN: Let him
finish.

SHRI C.P. THIRUNAVUKKARASU:
Madam, I am concluding. Once Jain himself
has not pointed out anything, in the ATR.
whether MDMA is going to get any evidence
from him? But, for some obvious reasons his
name has been included in the list. The
country knows what the reason is; everybody
knows what the reason is. I would submit that
I want to base my argument only on one point.
Madam, with great respect, I submit that a
political pressure was brought upon the BJP
quarters by another political party which
resulted in incorporating this in the ATR
without any rhyme or reason, on the last line
on column 26 of the report. At present, the
question before the BJP is to survive or not to
survive. In order to survive, this has been
incorporated on the investigation of somebody
from outside. Who is that person? The whole
House is aware of the fact. Finally,...
(Interruptions)...

SHRI R. MARGABANDU: Even from the
beginning...

SHRI N. THALAVAI SUNDARAM
(Tamil Nadu): The present Chief Minister of
Tamil Nadu... (Interruptions)...Please see this
photograph.

SHRI C.R THIRUNAVUKKARASU:
Finally,... (Interruptions)...

THE DEPUTY CHAIRMAN: Don't show
any photograph. I am not allowing. No. I did
not allow him to show the photograph.

Don't show the photograph here and don't
pass it on in the House. If you want to
authenticate it, authenticate it, but don't show
it..... (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI:
Madam, I am on a point of order.

[RAJYA SABHA]

Jain Commission & ATR 156

SHRI N. THALAVAI SUNDARAM:
Please see this photograph.... (Interruptions)...

THE DEPUTY CHAIRMAN: Don't show
me. I am not allowing you. .

Please sit down.... (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI:
Madam, I am on a point of order.

The hon. Member says something about
Dr. Kalaignar.... (Interruptions)...kte you
allowing it to go on record?

THE DEPUTY CHAIRMAN: No, it is not
going on record.... (Interruptions)...

I will not allow this to happen in this
House. I ask you to please withdraw from the
House because this is the House of Elders. If
you have any papers to lay on the Table,
authenticate it and keep it here; otherwise, I
am not allowing it.

SHRIN. THALAVAI SUNDARAM: I am
showing it to the Chair.

THE DEPUTY CHAIRMAN: No, you
cannot show it to me also, till I permit you to
do that. Discuss this matter with seriousness.
A leader of this country lost his life. ...
(Interruptions)... Now, forget it. Don't do
anything... (Interruptions)... Mr.
Thirunavukkarasu, will you please finish it? I
have three more names before me.

SHRI C. P THIRUNAVUKKARASU:
Madam, I will take only two minutes, not
more than that. Madam, with great respect, I
submit that it is not an Action Taken Report.
With due respect, I submit that it is an anti-
Tamilian report. One thing I want to say is
that the DMK ruled for two years, i.e. from
1988 to 1990. During that period...

SHRI M. VENKAIAH NAIDU: Madam, I
am on a point of order. Please try to
understand
the expression.'anti-Tkmilian'. If he says that
it is an anti-DMK report and it is a political
observation, we can counter it. But, if he says
that it is anti-Tamilian, then somebody will
say
it is something else .....(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: There
is a word in the Jain Commission Report....
(Interruptions)...

SHRI C. P THIRUNAVUKKARASU: It is
my feeling.
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SHRI M.VENKAIAH NAIDU: Justice
Jain also realised it and he has corrected it in
his final report. The hon. Member if referring
to ATR.

SHRI V.R DURAISAMY; Thank you
very much.

SHRI C. R THIRUNAVUKKARASU. As
far as Rajiv Gandhi is concerned, we had the
greatest respect for him, he was a lovable
leader of this country. He thed. He came to
Tamil Nadu thirteen times within a period of
two years when DMK was ruling. All along
he was very safe. We guarded him with
security. But, unfortunately, the assassination
took place after the DMK Government was
toppled. If the DMK Government had been
ruling, we would have prevented it and saved
the life of Rajiv Gandhi.

Thank you very much.
THE DEPUTY CHAIRMAN: Now, Shri
Satish Pradhan.

THE LEADER OF THE HOUSE (SHRI
SIKANDER BAKHT): Shall we take up other
business and continue? ... (Interruptions)...

THE DEPUTY CHAIRMAN; I have three
speakers and then the Home Minister will
reply. 1 have only three speakers.
(Interruptions)... sfY wchter gum= Sh FERIRCIE]

ST & FHY ATY T U] Telics 8,98
T e |

it wefter e (FERTY) : Wikl gars— &
FUR,...(FAUM).... AT BHILA b HIR?

THE DEPUTY CHAIRMAN; I do not
want to stop the discussion on Jain
Commission. I will not stop discussion on Jain
Commission and take up another discussion.
Let the seriousness of the discussion be taken
into account.

Mr. Satish Pradhan, Sardar Balwinder
Singh Bhundar and Mr. Ravi are waiting for
the whde day. Let their speeches be over and
then we will finish this work.

MY S HHIR TR HUIT IT HIYOT 7R
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THE DEPUTY CHAIRMAN: Mr. Vayalar
Ravi, four minutes only. The last speakw
would be Mr. M. Venkaiah Naidu.

SHRI VAYALAR RAVI: Madam Deputy
Chairman, whenever we discuss the issue of
the assassination of Rajiv Gandhi, we all speak
with a very heavy heart. I don't want to rake up
any controversy. In the beginning, our
colleague, Mr. Kapil Sibal has very ably
presented the case and advanced argiAients. I
believe certain remarks have been made
against Shri Rajiv Gandhi for his efforts and
for his cause for the Tamil ethnic population in
Sri Lanka. It is being misinterpreted. I want to
put the record straight. Madam, I say with
pride that Shri Rajiv Gandhi stood for the
cause of the Tamil ethnic people. We are not
denying it. The then Chief Minister of Tamil
Nadu, Shri M.G. Ramachandran had good
relations with Shri Rajiv Gandhi. After the
massacre of Tamil population in Sri Lanka, we
could see an upheaval, a hue and cry #ft Tamil
Nadu. Naturally when a request came from
Shri M.G. Ramachandran, Mrs. Indira Gandhi
and Shri
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Rajiv Gandhi have responded. We tried to
protect the interests of the Tamil people. If
you go through the history of fifty years, you
will find that we have signed three Accords
with the Government of Sri Lanka. The last
and the latest Accord was signed by Shri Rajiv
Gandhi. Mrs. Gandhi also signed an Accord
with them. There are so many things in the
history. I do not want to go into the details.
Unfortunately, my friend from the DMK party
accused Shri Rajiv Gandhi for giving that
help. I am sorry to say that I did not expect
him to do that... {Interruptions)... You
showed a photograph. Yes, there was a phcr to
graph. I admit that there was a Congressman.
Yes, our leader, Shri Rajiv Gandhi had done it
It was done for the cause of Tamil people in
Tamil Nadu and for the ethnic Tamil
population in Sri Lanka. Are you accusing us
for that? But there is a difference. What is the
difference? ... (Interruptions) ...

SHRI S. VIDUTHALAI VIRUMBI: We
have not accused Shri Rajiv Gandhiji. We had
great respect for him. Don't make a wrong
statement. ...(Interruptions)...

SHRI VAYALAR RAVI: Don't try to
provoke me. ... {Interruptions) ... Don't try to
provoke me. ... {Interruptions) ...

THE DEPUTY CHAIRMAN: Let him
speack.

SHRI VAYALAR RAVI: Madam, there
were two occasions. One was a situation
before signing the Accord and the other was a
situation after signing the Accord. Before
signing the Accord, there was a situation.
After signing the Accord and after sending the
Indian Peace Keeping Force, the situation has
changed. It is not as if they have said that after
the assassination of Rajiv Gandhi, the
situation has changed. No, even before that it
was there. When the personnel of the Indian
Peace Keeping Force were murdered, when
reckless killings took place, the whole coimtry
was feeling what was going on there. Every
patriotic citizen of this country felt hurt when
men of the Force were being killed. I hope my
friends on the other side will agree.

SHRI S. VIDUTHALAI VIRUMBI: No.
We have got a difference. We have a
difference over the role of the IPKF

SHRI VAYALAR RAVI: Madam. I am
not yieldmg. Now, I have to speak something
else.
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...{Interruptions)... Then the Chief Minister
refused to go and receive the IPKF.
...{Interruptions)... 1 have a right to say my
point of view. Yes, earlier, everybody agreed,
we had done something. Thereafter, when the
IPKF jawans, our jawans, were attacked and
killed, there was a problem. Naturally the
situation changed in the country. The question
is, at that point of time, what was the
Government ofnunil Nadu doing? That is the
question. That is the basic difference. That you
have admitted now. ...{Interruptions)... If you
want me to read, I am prepared to read.
...(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: No.
You are again and again ...(Interruptions)..
When I am addressed, 1 have to reply. Our
perception is that the people had been
massacred by the IPKF. {Interruptions)... That
is the difference of opinion between you and
us.  After milians were  masscred.
...(Interruptions).

SHRI VAYALAR RAVI: Because of that
perception, they allowed a free run of the
LTTE in Tamil Nadu. That resulted in the
assassination of Rajiv Gandhi. {Interruptions).

SHRI S. VIDUTHALAI VIRUMBI;, We
did not allow the LTTE. We are not for
violence.

THE DEPUTY CHAIRMAN: If you are
not for violence, please do not interrupt in this
Houie. {Interruptions).

SHRI VAYALAR RAVI: A political
party, the DMK, can differ. Btit can a Chief
Ministo' diffa? I believe, no. A Chief Minister
has to wotk within the framework of the
national policies. {Interruptions).

SHRI S. VIDUTHALAI VIRUMBI: He
consulted the people of Tanal Nadu.

SHRI VAYALAR RAVI: I am not arguing
with you. Madam, I read from page 15,
Volume VI. It is s?.id that Karthikeyan
produced a document which is here. It is a
letter-from an advocate called Veerasekaran.
He says, "However, your contact and talk with
Chief Minister Kalaignar was also published
in papers. You please contact the Home
Secretary Nagarajan, IAS, whenever you have
any problem." Then, Madam,
...(Interruptions)...
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THE DEPUTY CHAIRMAN: He is
reading from the Jain Commission Report.
Why are you agitated? .(Interruptions).

SHRI S. VIDUTHALAI VIRUMBI:
Karthikeyan has said on 30th January, 1991.
...(Interruptions)... no political party.or
political leaders are involved in this. This has
appeared in 'Dinamani', a Tamil newspaper,
on 30th January. No political party or political
leader is involved. This is his statement.
...(Interruptions)...

SHRI VAYALAR RAVI: ...seized from
the LTTE cadres and produced before the
Commission by Mr. Karthikeyan. Madam, I
read from page 18. (Interruptions). He told the
Chief Minister of Tamil Nadu, the
Padmanabha incident has put him in a tight
corner. He said, "Padmarjabha deserved to be
killed." The Chief Minister said it and it is on
record here. (Interruptions).

SHRI C.R THIRUNAVUKKARASU:
Madam, it is a letter of somebody. It is not a
finding of the Jain Commission. It is a letter
written. (Interruptions).

SHRI S. VIDUTHALAI VIRUMBI: They
are quoting witnesses, not the report of the
Jain
Commission.

THE DEPUTY CHAIRMAN: One minute.
What are we discussing here? The document
which the Home Minister has laid on the Table
oftheHouse. Whatever the document contains,
every line of it can be quoted in this House. It
was the responsibility of Justice.Jain, who was
in charge, to authenticate whatever evidence
was taken there before he presented the report
to the Government. And the Government, on
their part, have presented it to the House. If
anybody reads from that, it is the
responsibility of Justice Jain who presented
the report to the Government.

I cannot stop him quoting from there. If he
quotes from any other document, I would like
to find out from hioi as to from where he is
quoting. If Justice Jain has taken cognizance
of that evidence and on the basis of that
evidence, he has come to some conclusion and
on that every basis, the Govenment has come
with an ATR, then I cannot stop him from
referring to that. That is what we are
discussing here. If we do not allow him to
read from the
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Jain Commission's report, then will you
please tell me from where he should quote?

SHRI S. VIDUTHALAI VIRUMBI:
Madam, the findings of the Jain Commission
are different. All the volumes of the Jain
Commission Report do not contain findings.
...(Interruptions)... The findings are different.
So many people have deposed before the Jain
Commission. ...(Interruptions)...

SHRI R.K. KUMAR; Madam, it is an
exhibit annexed to the Report.
...(Interruptions)...

THE DEPUTY CHAIRMAN: I would like
Mr. Vayalar Ravi to ascertain this thing. I
think he IS quoting from the letter Is there any
footnote there stating that this evidence is not
correct, but still lie has included it in the
Report? ...(Interruptions)... If it is so, then I
will not allow~him to read that out. But if it is
a part of the Report, then he can read it out.

SHRI S. VIDUTHALAI VIRUMBI:
Madam, I would like to know whether he is
referring to the finding ofthe Jain
Commission. .. .(Interruptions)...

SHRI C.P THIRUNAVUKKARASU:
Madam, I would explain this thing. If it is a
letter from the Jain Commission and if this
letter has been relied upon by the Jain
Commission, he can speak of that. As far as
this letter is concerned, it has nowhere been
reproduced in the Jain Commission Report. It
has not been proved by the party. Suppose,
Virasekhran...

SHRI VAYALAR RAVI: No, no. He
cannot speak on that. How can he speak on
this ? .. (Interruptions)...

SHRI C.R THIRUNAVUKKARASU: I
know now to solve this problem. If the Jain
Commission has not taken this letter into
consideration, he cannot speak on that If the
Jain Commission has taken note of the letter
and gave an explanation to this effect in the
Report, then he can refer to that letter. Sever
things have been said about Shri P.V.
Narasimha Rao and other people.

THE DEPUTY CHAIRMAN: You could
have referred to that.

SHRI C.R THIRUNAVUKKARASU: We

liave not referred to that because it was not
admissible. So, we have not referred to that.
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THE DEPUTY CHAIRMAN: How can
any Commission come to a definite conclusion
without taking the evidence of various people?
Now, all these evidences have come in the
shape of very voluminous report. On the basis
of that. Justice Jain has submitted a Report.
Right. Now, that becomes a part of the Report
because he has to say that he had examined so
many people and this is his report. Now, if any
Member wants to quote from all those
annexures, now can we stop him from doing
this? Had you quoted anything from the
Report, I would not have stopped you. If you
wanted to say something about Shri RV.
Narasimha Rao, and if his name was there,
you could have done it. I would not have
stopped you from doing that. If you did not
quote him, it is your own free will, I never
stopped you from quoting him.

SHRI C.R THIRUNAVUKKARASU: It
was not relevaiu to the issue at all.

THE DEPUTY CHAIRMAN: The
relevance is with the Member who is
speaking. It is for the Government to decide
what is relevant and what is not relevant. It is
for the Chair to decide. It is not for you to
decide what is relevant and what is not
relevant. .. .(ifiterruptions)...

SHRI VAYALAR RAVI: Madam, I don't
want to refer to the name. It is for the
investigating agency to find out the nexus. Mr.
Kartikeyan has presented all these documents
and on the basis of all these documents, they
might have come to some conclusion.
(Interruptions) This document has not been
denied. Therefore, Madam, a difference irl the
circumstances has to be shown. Mr. Kapil
Sibal, while initiating the discussion, very ably
presented the case. He said that when Mr.
Padmanabha was murdered, if they had
apprehended the culprits or the six accused
responsible for this murder, the situation
would have been different. (Intermptions) The
point is, the murder of Padmanabha was an
important event which brought about a lot of a
changes in Tanul Nadu. So, by putting the
blame on Shri R%jiv Gandhi and MGR for
giving the necessary help once upon a time is
not at all justified.

The letter which they are propagating as
Rajiv Gaidhi's letter was to stop the killing of
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jawans. It was not for helping the LTTE vMth
the arms or for allowing 50 landing places or
for justifying the murder. Mr. Home Minister,
you are taking advantage of the situation and
you have come to a conclusion. This ATR
comes to a conclusion. Please see page 11 of
the ATR. (Time bell rings)... Madam, this is
the last point. On page 11 the last para states,
'In the context of the above observation of the
Commission, it is to be noted the motive
imputed to the LTTE and its conspiracy
culminating in the assassination of Shri Rajiv
Gandhi as brought out by the SIT, CBI during
its investigation has been accepted by the
Designated Court, Chennai and all the accused
have been convicted on the charge of the said
conspiracy.". The point is this. You say that
the conspiracy is over. This is the observation.
It is here. You say that the conspiracy part is
over. You are accepting “he verdict. I am
quoting from the ATR. You can reply. You
say that the Designated Court accepted the
CBI chargesheet and everything. Lastly you
say, "The Government accept the stand taken
by the CBI on the role of the accused persons
in the assassination of Shri Rajiv Gandhi as
already established through the judgement of
the Designated Court." We also accepi that.
They are the people who executed the
conspiracy. There is a difference between
execution and conspiracy. The oxecution came
after the conspiracy. (Time beH rings)... I am
finishing. So, you don't have to make any
further investigation becanse you accepted that
the conspiracy is over. That is why we and Mr.
Kapil Sibal objected to your decision to
constitute this Multi Disciplinary Monitoring
Agency. There are three points to mention.
Please go through it carefully. You have never
mentioned investigation. You have said that
monitoring the movements of all the accused
people. Whose movements? Prabhakaran's
movements? Arc you going to monitor his
movements? Advaniji, I know you very well.
How can you say that you are going to monitor
the movements of Prabhakaran? How can you
say this? Look at the first part. It sajs, "monitor
movements of all the accused in Shri Rajiv
Gandhi's assassination case". Do yo mean
Prabhakaran's movements? No,you can't do it.
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The second part says, "undertake further
probe", it is not an investigation. There is a
difference between investigation and probe.
You are not saying an investigation. That is
why we demanded it. Then you say "the
activities". What are the activities? The tiiird
part says,.."look into any other matter related to
the above". All these three points which you
have referred to or which you wae-t to make
the activities of the Multi Disciplinary
Monitoring ~ Agency are against our
expectations. They are against the letter and
spirit of the recommendations of the
Commission. The Jain Commission has rightly
said that you have to do further investigation in
certain areas where there are certain missing
links. That should be done by an agency which
has some authority and which is above the
police and there comes the CBI. I don't want to
make any accusation. But I have one suspicion.
The hon. Home Minister may pardon me, if I
say that certain people who took up the case of
the L1'lb in i-ondon and in Delhi a few months
ago have joined his Government and before
taking oath they defied the law in Delhi in
support of the LTTE. When such persons are in
your Government, can we expect justice from
some of the institutions under you? That is why
we presented'a case to you that-the
investigating agency must have some
independent standing. Then only the truth can
be found out. Thank you. Madam.

THE DEPUTY CHAIRMAN: Mr. Venkaiah
Naidu, though your party has got 18 minutes,
Please have some mercy on the Home

Minister and taKc five minutes. No

7.00P.M. g0 work, please.

SHRI M. VENKAIAH NAIDU: Madam, I
don't want to make a long speech. But for the
observations made by Shri Viiumbi and Shri
Vayalar Ravi, I would not have chosen to
speak. We are discussing a very serious
matter. There is no politics involved as far as
we are concerned. We have no vested interests
to protect any body. Let me make it very clear.
If Shri Vayalar Ravi can go to that extent, |
can read out what Mr. Aijun Singh-«aid. Mr.
Aijun Singh is a senior leader of the Congress
Party. Even today he is practically the
spokei*erson of the Congress President.
While resigning from the Union Cabinet Mr.
Aijun Singh said.
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.(Interruptions)..,

SHRI JOHN F. FERNANDES (Goa):
Madam, I am on a point of order. Madam, the
hon. Member can quote from the Report of
the Jain Commission or the Action Taken
Report. He cannot quote from newspapers.

SHRI TRILOKI NATH CHATURVEDI:
It
is a Minister's letter of r ;signation.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: He said
that a very sinister. ...(Interruptions)

THE DEPUTY CHAIRMAN: What are
you reading?

SHRIJOHN F. FERNANDES: Madam, he
is reading a newspaper report.

SHRI M. VENKAIAH NAIDU: Madam, it
is not a newspaper report. It is a statement
issued by the Minister who resigned on a very
emotive issue. ...(Interruptions)... Please try to
understand. He is your leader. He was your
leader even that day. He made a very relevant
point. Let us take note of it. Today morning
some hon. Members raised certain issues that
why the inquiry was being delayed and why
efforts were being made to wind up the
inquiry. It is very much relevant. I am not
going into politics. Please don't provoke me
unnecessarily. A very sinister design.
...(Interruptions)... Your Government fell on
this issue. It is a very serious issue. He said,
"A very sinister design that lead one to
conclude that while we had set out to unravel
the truth, some others are making a
determined effort to cover up the entire events
that led to the assassination of Shri Rajiv
Gandhi....". ...(Interruptions).

SHRI KHAN CcAtIFRAN ZAHIDI:
Madam, he is quoting from a newspaper.

SHRI M. VENKAIAH rkIDVi. Madam, it
is a statement. I take the responsibility.

SHRI KHAN GHUFRAN ZAHIDI: Can
he authenticate it?

SHRI M. VENKAIAH NAIDU: I will
authenticate it. I will talk to Mr. Aijun Singh
and get you a copy of it tomorrow.
...(Intern’tions).
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THE DEPUTY CHAIRMAN: Let him
speak.

SHRI M. VENKAIAH NAIDU: He
further said, "The people of India want to
know for whose benefit this is being done. No
Indian or Congressman worth his salt can be a
helpless spectator wriile this is going on".

This is a statement issued by Shri Arjun
Singh.

SHRI JOHN F. FERNANDES: What is
wrong in that?

SHRI M. VENKAIAH NAIDU: There is
nothing wrong in it. I am fully subscribing to
the point. I am only asking Shri Vayalar Ravi,
who is casting aspersidns on the Govemmicnt,
to go through this statement.

SHR1I VAYALAR RAVI: There is one
Cabinet Minister who defied the ban orders in
Delhi. If you want, I can name him. But I
don't want to do that.

SHRI M. VENKAIAH NAIDU; That is not
the issue. If I start talking about the issues as to
who trained LTTE, who gave money and who
did all these things, it will not be good. We will
not be doing justice. Now the purpose is to
come to the truth. Along with the 26 persons
who have been convicted, who are the other
persons, which are the organisations, is Acre a
larger conspiracy behind this, who are the
forces and persons behind this, all these things
have to be unravelled. It should be your
concern. It should be our concern and it should
be everybody's concern. In spite of that, the
Government says that we are ready for further
probe and that too by a statutory body—CBI
under the Police Act has got statutory powers
to make inquiries to get information. As you
are saying, if it is another Judicial Commission,
it will go on for another five or six years like
'che Jain Commissioir. Now (here is a Multi-
Discipli-nary Monitoring Agency covering
Revenue, Intelligence, CBI and the regular
poHce to see to it that the information can be
collected at the earliest and the real Culprits
can be arrested at the earliest. If necessary, an
additional chargeshest can also be filed. What
is the objections of the Congress Party, I am
not able to understand. I was hearing the
speech of Shri Kapil Sibal yesterday. He is
very intelligent. First of all, he tried to indict
the
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DMK without naming it. He did it
successfully. Secondly, he tijed to indict the
then Government of Shri Chandra Shekhar
which they were supporting. Thirdly, he
eloquently indicted the Narasimha Rao
Government.

Today I heard the speech of Shri Hansraj
Bhardwaj, former law Minister. He was
talking about the delay and the derailment of
inquiry by Justice Jain and about specific
notings on files. He wanted the Home
Minister to go through those files and those
notings.

He also disclosed to this House that there
was a great Minister who told the officers not
to show any file to ific Home Minister but to
withhold those things from the Home
Minister. This is the system in which you
have functioned all these days. And your
Government was responsible for withholding
the relevant  information from  the
Commission. That was the reason for the
delay. You have everything to hide. We have
nothing to hide. After all, it is a question.
...(Interruptions).

AN HON. MEMBER; Madam, is he
addressing you or is he addressing the
Members?

SHRI M. VENKAIAH NAIDU: I take
your suggestion. I shall address tlse Chair and
through the Chair I address the House.

THE DEPUTY CHAIRMAN: The
moment he said, 'Sir', he has by passed me.
Let him stick to 'Madam'. Mr. Venkaiah
Naidu, you should speak to Madam.

SHRI M. VENKAIAH NAIDU: Madam,
Shri Bhardwaj has put very important
questions and I feel that the hon. Home
Minister should take note of those questions.
He should go into those files and should
inform not only this House but also the entire
country as to what made the then Commerce
Minister, who was supposed to be in charge
and who was a champion of the entire thing,
in making such statements. Secondly, with
regard to the charge which my friends are now
talking about, that they are harrassing them,
that it is a fraud on them and all that, I don't
understand this over reactron from my DMK
friends. I would like to tell them from my side
that going by the Report and all that, nobody
in this house, including the AIADMK, have
made a charge that They were responsible for
the murder of
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Shri Rajiv Gandhi. I do not know why they
are coming this conclusion and why they are
unnecessary over Reacting and Joining issues
with others. We are not doing that. We are not
interesting in doing it. Nobody is interesting
in doing that. The issue is only who propped
up the LTTE, who gave them training...
(Interruptions).

SHRI R.K. KUMAR; Just a minute.
Madam, He has mentioned about the
AIADMK...

THE DEPUTY CHAIRMAN: If you
interrupt ...(Interruptions).

SHRI R.K. KUMAR: Madam, he is
yielding. Our stand has been that
circumstances were created by allowing the
murderers of Padmanabha to escape from
Tamil Nadu. Then the circumstances were so
created to enable them to come back and
complete the assassination of Shri Rajiv
Gandhi. So, who created the circumstances
and how it was done, these things also should
be enquired into. We have no said anything
more than this.

SHRI S. VIDUTHALAI VIRUMBI: I have
to reply to that ...(Interruptions).. He is
casting aspersions and making insinuations.
Madam, Mr. Thirunavukkarasu, while
speaking, clearly said that during the DMK
rule, Rajivji came to Channai 13 times and all
the time he returned to Delhi safe and sound.
This dears the doubt whatsoever it is.

SHRI M. VENKAIAH NAIDU: Madam,
in respect of the role of individuals like
Chandra Swamy, I really feel sad, I read the
name of Swamy at the end of his name. The
biggest fraud in this country are prefixing or
suffixing 'Swamy' to their names to indulge in
all sorts of nefarious activities. He is lan
instance. This man gets nwney from the BCCL
He has connections across the world. He is in
nexus with the world's famous arms dealer.
What is wrong if the Government wants to
make further probe into the activities of such
people? There was also a mention about other
personalities and the name-sake people as
well. I only caution that people will have to be
very, very careful while having their advice. 1
don't want to go into details. Some of these
Swamys told before the Jain Commission
certain things and they are now acting contrary
to those
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statements which they made before the Jain
Commission. I have got a long list of those
statements which they made before the Jain
Commission. The country should take note of
the double standards and dubious methods
which these people are indulging in.

Thirdly, these two principal charges have
been shown to be misplaced. No. 1, regarding
Multi-Disciplinary Monitoring Agency, as |
said, it has to be a statutory body. Hence it is.
Secondly, I am not able to understand—I have
been hearing them very keenly since
yesterday—what  the structure of the
independent agency is about which they are
making a case since yesterday.

What is that independent agency?
Secondly, ...(Interruptions) After all, the ATR
used a guarded language in order not to
prejudice the proceedings jthat are pending
before the Supreme Court with regard to the
orders of the High court about the 26 people.
So, that being the case, let us really
supplement the efforts of the government. Let
the Congress Party give a helping hand and
place all the information that it has, like
Bhardwajji has done. ...(Interruptions)

N @M THIE Sfedl : b BN Ryega
W|IEq & 18 JHIT A WIEd el 3 3R 984
RAP A T | ...(FFEH)....

THE DEPUTY CHAIRMAN: He did not
speak. I have got the list with me here. He did
not speak. ...(Interruptions)... 1 will inform
him. The Member wants to know. Yesterday,

HABT SN, SR agdal St aiet 9 | o
TSI ST 9Tl § | SToT4T &7 20 fiFe &1 s
o7 |

it @1 [HIE SRt : SR SeRw fhar
A7 | ...(FGHT). ..

YUY : $EXWM Bl AR F BIST B dl
R ®Ig WY T2 91 hdT 1. (). ..

I will have to close the discussion.

SHRI M. VENKAIAH NAIDU: At least I
did not indulge in this sort of interruption.
Madam, I am coming to a close. I do not want
to take further time because the Minister is
there and he has to reply. But the people who
have made these points have to be responded
to.
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Madam, I am only reqaesting the Congress
party to please go through the recom-
mendations of the verma commission also.
The Verma Commission finds a mention in
the Jain Commission's report. That is why I
am referring to that. It says, "...an attitude of
intransigence of the Congress Party, their
concern being only to encash Rajiv Gandhi's
visit to improve the election prospects and
remaining  apathetic to  his  security
needs".This is the finding of the Commission.
So, please not this suggestion. Don't show an
accusing finger against others unnecessarily If
you are really interested in getting at the
bottom of the truth, cooperate with the
Government. Whatever information you have
about anybody, including people amongst
yourselves, place it before the Government.
That would help.

it eFR e (SR w_w) : g 7 o
A1 3T o1 ...(FaEm).... MU Ut & B
RS a7 S Ao gg O | Siudh =
H g A ATEd § | ... (Fau). ..

SHRI M. VENKAIAH NAIDU: I know
the connections between Chandraswamy and
your party.

M0 R R wee= (Reeh) : deH, R
AT Y&t TR IS &, S W Had Y A &
I ST THRI STel FhdT &, S9 GHI & [
HAT ZeeT01 A8 d | 3781 del Ul U a1 el
Grefl iR 3fTet H ART & oo Jar T2 @iedt
| He knows everything. S=811 gS9 & W &3
IR HET o7 fh PR BIgel A1 81 o af
TP IRAR TR Hhe M AHAT & | d BTgel Hal &
TR aTdl s §Y 27 g0 A1ed I8 2 He
should have spoken.mﬁ?ﬁwﬁ?’%
Il BT AlHT AT | ...(FaEH)....

it HowHo SAEM : I T8 Fierd @ 9 91 |
NG CICIG )

it STeed = et (RErR) : srsarf st &
& U8 o, I9$ U™ A W9 Bisd © |
< (FAYT). ..
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M0 RIS FAR Ae@AT : HIIH TSt Bl Fegro
T8 P GST HRAT MY I...(@dIH)... T I&i
R YT WTYOT <l .. (M), ..

SHRI M. VENKAIAH NAIDU: There
was a pressure on him earlier. I would like to
know whether there is any pressure on him
even now. (Interruptions)

THE DEPUTY CHAIRMAN: Now, every
party's time is over. The discussion is over. |
have asked the Home Minister to reply. Mr.
Arun Shourie wants to suggest something.
But that will be only after the Minister has
fHii«hed. (Interruptions) Oh! I am sorry. It
isArun Kumar.

T8 #A (st AT T SrsaT) : T[T
ST, &l W Sl 989 S HHIRH B RS AR S
IRT TRHR A HRIATE! &1 ufrde g fBar g
I9 W B W T, IO AR DI @ T FA
AR WHR & foy I8 TBRe § iR g9
fearg & o9 gERT 9eT 4 I8 989 8, ol
98 39 B Pl IR A A WIR Bl
HETIAT S | 37751 3R el ST 98 St |0
Y, g IfTT W01 §T | T Y U S
AR feae Sff 1 3R gaRT Sl b S99 +Ic 4
B IR GHEA B & 8, THR B AR 4,
FAR At &l M SieHar T St #7 | olfdh A
IPE U SR I olfb Sl srfqeReiiy
HT9UIT 3T % HIRGTST T AT SIQ | It would
be regarded a memorable speech.

FiIfH AT DI $9 YR A 8] el | I8
AIET A 91 78 91 | i il S @l g, I8
éﬂﬂ?%ﬁ?@@ﬂaﬁm?ﬂlltwasgreat
tragedy. WfT § a1 B Foar § | f B4
o1t # S AR 9 &R S B uret &1 A9fis
ol T F T goN <@ & Sk foY AR
JSTET 1, IO o7 | $9 919 I $4fY $8
1 § i H o # f7 |76 4§ 1 ga
BT §, S 31 U9 3raw” § o9 &7 §, 3rgWa
fpan 2, ftha w9 9 49 orgva fhan 2 uga
ST0 T TA1E ol Bl &1 g8 AT STd! I
TS, I I1 &1 I I8N & 991 %57 | fR gy
IR UfeT FSATA IUTEATT BT AT §S | ST
3ITS T B9 AN b [T T8 91 U & | IR
MG SHARINT T H a1 ff STaex gabvoll H 81
TN, IT@! A1 S 7 UfeT TEw @ o fod
QAR 2T gor o1 | I 3T T dfsa &
SIS SUTEATY B BT IR U B B
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SRS 991 AT | A 31T IF 9! gal
E! =T, TH H TET AT b 1 §aAT, 3 ga3n
| 34t forg, St9 wRgToT S 91et <8 & o 991 &7
Tl BT AT 37 IET 7 | Y 59 UHR 3 41 dred
T 9 | Ai¥Hed d I8 §¢ Sl U& 499 IEq1 8,
YT BT, SFD] G 7 B gL Fe A ard
2 & f G gon, 991 garl, 8 WA @l 7q
feran, U8 Sad! 7 faEmel, I8 #7d &I, IR
T 91 I8 O | H A1 g {6 a8 g w9 o1 $
BRI G 2 I | I8 gl HU? I8 el B
TIRT AT | 37 I8 PR 99 39 W R
PR & forg 931 & 1 H e dban § b o
PHRA & R & A1 3 W89 g, T e ¢ |
WHR FEAd 2 U491 781 ¥ | 399 $B 91§
s o8l W porferE ff i <ar g |
3R R &R wrswer RulE & IR # 5t B
Fiter Riead St 7 B8 Iqd! F AR T8T I
g 1 H 7g T8 waan {6 iaRa Raid o g ik it
BT RUIE & SH1 @1 a1al BT FefTd? BT
TRY R SHH W polewRN g SHd)
TORSAETS BRAT MY AT Big-ied RUAIE BT &
T AIRY | AR R &1 78 <F 1 A1y | I8
H A1 o ofaRe RS S & 98 e < o
IHIE I ST §8 ¢ 3R wIsTa R S g 98
TE TR B YN 9 ST §S ¢ | I8 RS
STET 36T BT o 39! iRy Ruld 9m =
IGHR g FHEd [ S FHHeE Rurd ore iR
S HHEE RUIE 9€ 2, A1 IRE I8 1T
SUYH BT | AfhT =M 59! 3faRkA R
FEl | ARy RUIE 59 WY 3IS Fgar & a1 a8
AT I & 5 wrgar Rurd i grft a8 g9
FT 37T B AHh | 9 faRH Rl 4, a8
91T FE 2 6 guR aferg & @il & 9w
SARESINCIER I NEEICEC IR SR CIICI N
afeerg & 9N A Smufioe o | A
TRLIRE & IR § Al sfufice areRT o |
R S9 993 W9 <Nl A1, BAR] 9IS Bl 3R
| T SR Ut BT IR A T 74T fH a7
%E 7 39 Rud 7 ot Eia Rue 2,
B B RAC T SHH R & R AT DI
39 YR F HE <71 Sid 781 ® | S8 390
YAEHTS B B DI B 7, 3T 3! Gefi §
| TR g TREIRRT T &7 S84 TR faam
2, 9! fl S BRI A 31T o, i A=
BT | <ifh 39 22 1 A1l gU I, S usel
Ui 3 Sy SR IR 3 HiafRy! faar 2
H 319 981 UgT TR el R IR < A
Prcfs
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T & 5= YR <o Ruld 3§ 4 3
PR §Y HET b 31T a1 A & 7 fh wrafveft
X1 BT Y | HIRTORT b AR W Sl PO DbEl A
9% 1 81 T © | I8 91 Te1 © | I8 91 el A8l
§ | 89 3R A ofd b wiRfiR=fl 318 & € 721
1 B e § 98 Shrics @1 8 8@
TE A1 B T & 98 Shrmics aic 4
A T 3R [EH won B TS A R I
Q0EI03TRO PTe & forg fored) Ife 59 ToioaTRo
B PIs WM A § B qHal g fF Bls 94
FHIEH PI RUIS F AIWE @ AT § 3R B8
a1 ¢ fb 51 wHeE $ RS Se 781 2 |
D! AT W FAS H AR 7 AP T8
JATGArET HRY ST | 8T 37Tl § I S e
®I R 1 957 o<l 2, QOTI0MR0 TR 2 |
g Y | T AT | g A1 a9 T
T@ FX AT TN HIfH YOSI0IARO H §AA
B Aoy Siorie TE fra, g9 Aade T dad
2, B9 91ed ¢ f& 9= %9 9, A dR ) St
STgt IR S HHIRE T $'T 5 39 At ¢l
S B A1fRY, S9E e iR Sffa B |
I8 B8 b MU STIERIRA T8 $8T 5, d
P P g8 ff SRENTEH T8l hal B | IR
GEASRECT]

giifery IRTwelt 59 T2 &1 FHeET A1y fh
Rt W RrpiRel S e 7 & 7, R
R IR A 31 2, PR 7 3 WeR fhar g
| AR $UR BIS g6 &1 XE&T, TAR SR BIS
A g fh 41 AT WR SRFECE DI F I8 9o
o R 98 Had AR BT ANl F8l 7, I8
BRI BT W) ITo1 8 | 39T aRITelR I <
B I8 FHEAl & g w9 forn srafiRdt &
AdAd § TE 41 AT o R 8H T0SI08IR0 T8
TR T AP ST W HRAR &1 ft =t §
IR I ITST | Y 41 AT & I 26 B Sy AT
T URDTSH T & T ST 4G BT 718 ¥ offdheT 26
q3 8IS PIC T I<H AT & T U | IR
g 9 9 UPR W 26 <IN B T A1 S
B ACH BT SR a1 & | 3 TR T8 &
o ugel 1 foredl 1 3 QT gamT &1 | 89 AT
T, WAR AN 2 P S 8 1 Amen sl 4 7 |
9 P8 W QT el BT A TP BRI
SRS BIE B BISfeT™ hac 8l | 89 -Ta!
HRAT AR | BT
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% R ITH A B FRUREN 81 a1 395
Rgetrs < T@E @ TS, 98 HA oY, et
I BIC AR B, TS ST B B Afeh A
¥ B BHRT TOCI03IRO & BIRYT 59 & H
Rfsres oI # i3 17 99 9 99 8, 98
qIId = 81, I8 Tdh AAET SR] 89R A9 W)
& oI HROT ToEi08TR0 &F Al AR R I8
RIS 2 | § Ad<ifie w9 A I8 78! B af
9 fauer & AImeit BT 39 919 W A HRAT
T HIRTY B T F T T N b
MRaR a1 &9 AN % 9 A 1Y, wears
A MY IR HRR # & < oft @ €
RIfP TE Hael Th dl BT qdTel T8 8, S P
YA O, 9§ IS5 UIEl & aremel o aifh
fegw # 'R 3% afh fF sRU 9,
AINE IGH $F BRI AT BT B A TR
forer =R, Sa® I e =R, 39
HRO AT g @ P dEa g @
eetTss o) & Seeg I Y 919 R & ol
I HIAN B d8 § I § FHeI g Fed
H TPH UP ARD BT SORE 8N, AT BT Al
FOWT BN 3R 39 WRBR BT dl 3G9 ¥ |
gafory § weT # wg ft wear aEar g fF
Hed g3l & TP THRT SSRIT AT U ol WR
®E a1 o1 & 3@ Ppo W) 594 fordd a1 &
g BN iR ST &6 W B o |
T 9gd A1 9a® 3, ga 9% oied 9
TATE BT | SBIH el % T8 8 Fohal 8, I B
[HAT & oMb Sl IR SRRACe! Shrcs
BIC Pl I I 8, 98 W FR $Y A a
YIS 3R BT AHT & |

# ondt off wear g | § onfl off e § f
AT O g b [Q § P uret W, qrebt
TSR] -ITH AAE PP 59 B IR
B B STTHT B T TRBR B DI AR B |
B FeaTs % UgAAl d18d § | BH 92 O
IS I 918 © JITd SHRT Al ST TP &1 8
AT & 3R I8 T ¥ 6 ag wn ¥ | e fpan
272 U8 TE=g ARy e fpar € 8k ar g8
B &, § I g | H 10 3FgHa F ST §
T UHR B BRI S &Il & |

g, S8 ®8T fh 41 <N 7 319 41 AT A
ORT BI0 ¥ — 3R THoamg0i0 b IR H AT
H0F0MME0 BT ST B R H OIF HHITE 7 WY
el & o st fhar &M fbar & | pel-wel .’
Tl
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M B & | ifh 38T M fhar 8 &R
I IR TeMRgd sfasd iR |
AT ToE W B b FATT STURTER | 3179 St
TARE T8l PR qHd H®ild ATH I
IR USRI sfasd 81 8 | g9foy &S
IR FaTe Ji Y9 T & fF a1 —qar gan fe
1 o1 7ET Aodioarso = T | 9ga IR BRI
T g 2 5 IR vefifige sfasa
Bl & BRU g9 PO 8! DR Aebdl | T8l fhar —
- & Rael® Toisl & Gad & | 39 3
Y Aot T § 5 Rl e § sgax I8
T g |

T & 91 3IR E % 39F a1g |1 B0 FB
JRN 71 8T 6 T 3R 91 B guEe BRY |
T Y8 Fe! AUHT 8RN b JSIRRIS Sy
ST B & — T SHRRT 81 3R S9a! R
Ay, IF YR & 9% IHP HW TH iR
IR SR 81, I8 a7 el ARIPT B2
A9 1 T B? I I PR Pl g
Toifl fgeh a3 @1RRY SR 98 sEwENIfe
Toidll Bl 817 3¢ ge o sHES | AR[gRen
B e R Tl o I I 3 8, 95 afea
g, 95 3795 & $Td] &1 &1 | No, It has to be
under some statute. It should be a statutorily
empowered agency. S H A T Fper ® 198
I B1g NoFlosno FT wF T o7 | 3AH S
fefafeerTt arie R Toikdt 37 § flodloangor,
THOSIOTHOUO “THOSIOUHOT0” BHY I8 U
foran | HRYT TE § f 3y < 6 < wrgfe
P ¥, PO B BRI R &
ddg P 2, Y RS WY B T, T
preferd T & | gafere g9+ A fb Wit a1t
1Y o R v ©u A fbfiee seRere
B aTell BIg RYCs b €l foreres IR # &7
g I o g fzarmy 71 81 § | SRR
MG VA=Y Eelloig-SHHT Hf 56F |1 dag
fhar SU | oo 9IS 3% SRNGT SISl —
IR Gag fhar Ay | feurdsie o §fdT o
ag forar oy | AR} o o & dag fean
S | g elioi QolviisT Bl Adeg fohar Sy | &#=
T AR HAT ST MMYR TR BT | aAfes= e ot
Hpearg fe—

We are open to suggestions which
would enable us to make this body very
effective. So much so, there have been
suggestions
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for another law. Someone said that there is
a law, PCA, PCE, PAC, Act. Under that
law also it is not clearly the CBI which can
do it. You can do it under that law also. I
said that the Government is willing to
ensure that probe becomes really fruitful
and purposeful.

AfbT &7, FedI-FERAfer Tt AarieRr goidd
Bl BT ol o A € P Ass & | 8T
TMRY 3R R UF AT 7 Bal b SaH ergd
fafie o1 T =nfRy | 5 weaa g | e Tt
aRT | $B T $B & IEHIgT B | TIH
forfre 21l 1 <159 9 & 3fex BT ARy Tet a
sf=sfihfreeh 8T | 3o wHwT I8 g8 & s9a!
g FHA N T | BB FHY A T | Gl
SRR o SIReH qaf S 5 o) oft a8 B ot
B R | et B TR iR st oft oft | oife
ot # wHg o T i gEd @t Jav
o | 3AfY B9 Hdel U (99T Bl 3T P
9T [ THOSI0THOTO BT Yy& BT | g &1
faryar 3t foram =i a8 ORT Bfe § 3R oY
BT ISe wEl 2 fF g g aar 2 6
390 BRA 88 8 | §eE S8 Ybe fhar 59 A
| B PV BRA S DI gordre & 9t 714 oIy
|

Al WRBR 7 77 fHar {6 I8 wHoLI0vHow0 &
WReG H T Al PRb BH FABI B YRS
e fArfreed, e o 2 arhasd 8l
FARY S 310 Setoid YOS &, §7 gJa
B AT T8 AT A S & &7 A SHBT S
fohar oY | S8l 8T & fF U8 99 & AR H
ATASITh EYOTE BT TG | THOSIOUH0T0 T
B S BN 98 o SATGT 39 BT, SITST el
BT, «ifh I8 S B B 98 SaHT fSepie
B, fhd SR WRGR BT 3R I Bl
firert =nfav 5 s fpaeil weats © | 98 Ui
o PP IE WRPR 5 HHA BT Shel B &I 8
& a1 H Dol gER e H HE | T fquer b
B T BT W I B, Bt Y, 3T
3R # T o 91 fuer & w7 ff S g aw
H Yd ST 16 © 98 g SRR § | WBR
IR 6 50 O IR F NS IR B
YU g &R ol & 5 & |dar g 9 S9
JTRTRRN BT S fhaT AT | S99 WReR fma
W UBR B HAX 8! Bie &R fHedl WY meR
BT BT TE B |
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M wE @
ARIGYT...(aHH). ..

Suaumfy : nft e ar & ¥ |
...(FGET). ..

ft Pt e agddt ;oo fom e T
ARG | ... (agm). ..

oY R e < ST ST, # aiaeh Are
T8 H#AT Sl A Bael Y§ ST @redl § (b i
THOSI0THOTO Toid! &...(ae™)... a1 T g
S f% wHoSlogHogo § ®ar ol TE §U ©
T FHER BT o 3R S HHRE @l
JATeTA B, BIsfed 8 o R fagait &1 wmmae
Tl gan & 3R 1 fdgait w godioso wrgeie
2, @ 9 fgell @1 ff g oH# Sh
THOLI0TH0T0 H IT Sl Toivl FRIAT SHH Sirer
B FT BRI ?

sft <TeT peor SrEaTol : § wwerar g f5 A S
IR T & S8 BT oIS € |

SyqTafa

THE MERCHANT SHIPPING (SECOND
AMENDMENT) BILL, 1998

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACETRANSPORT
(DR. DEBENDRA PRADHAN): Madam, I
beg to move for leave to introduce a Bill
further to amend the Merchant Shipping
(Second Amendment) Bill, 1998.

The question was put and the motion was
adopted.

DR. DEBENDRA PRADHAN: Madam, I
introduce the Bill.

THE DEPUTY CHAIRMAN: Now, we
have Bills, Nos. 2,3,4 and 5 which have been
reported to the House and the announcement
was also made. Now, let us t"e up the Salary,
Allowances and Pension of Members of
Parliament “Amendment) Bill, 1998, for
consideration and passing. Shri Madan Lai
Khurana.

THE MINISTER OF PARLIAMENTARY
AFFAKS AND THE MINISTER OF
TOURISM (SHRI MADAN LAL
KHURANA): Madam, the Salary, Allowances
and...

SHRI MD. SALIM (West Bengal):
Madam, I have a point to make.

THE DEPUTY CHAIRMAN: Let him
complete ...(Interruptions)...



